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LEGISLATIVE ASSEMBLY
Thursday, 15th Februsry, 1945

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the:
Chair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

Mr. Pregident (The Honourable Sir Abdur Bahim): Before I ask Mr.
Chettiar to put his question, I must bring to the notice of the House tbat
yesterday there was such a number of supplementaries to ‘certain questions
that only 15 questions could be disposed of. The result was that other Members
who put down their questions had no opportunity to get the information they
wanted. So, I shall ask Honourable Members to exercise more self-restraint m
asking supplementary questions.

SuBsIDIES PAID BY EXTERNAL AFPFAIRS DEPARTMENT

t:l& *Mr. T S. Avinashilingam Ohettiar: Will the Foreign Secretary please
state:

(a) bhow many persons are paid subsidies by the External Affairs Department;

(b) on wkat grounds these payments are made; and

(¢) whether thic expenditure is audited, and what the total amount of this
expenditure is?

8ir Olat Carce: (a) Government are not clear what the Honourable Member
has in mind, but the answer to the question as he has put it is that no subsidies
are paid to persons as individuals, and no enumeration can therefore be made.

(b) and (c). Do not arise.

Mr. T. 8. Avinashilingam Chettiar: May I know whether the Government
pay any amounts to anybody from the External Affairs Department?

Sir Olat QCaroe: They do not pay amounts to individuals. To take an
instanee, the Government makes a subvention to the North-West Frontier
Province, but no one would suggest that my Honourable friend Mr. Abdul
Qaiyum receives a subsidy or anything of that kind.

Mr. T. S. Avinashilingam Chettiar: I do not refer to any Associations being
given subsidies. What I want to know is whether any individuals are being
subsidised by the External Affairs Department?

8ir Olaf Caroe: I have already answered the question as clearly as I can.

APPOINTMENT OF RUSSIAN REPRESENTATIVE IN INDIA

250. *Mr. T. S. Avinashilingam Chettiar: Will the Foreign Secretary please
state: .
(a) whether the Soviet Union has expressed any opinion suggesting appcint-
ment of their representative in India; and

(b) if so, whether Government have considered the suggestion?

Sir Olat Caroe: (a) No, Sir.

(b) Does nct arise.

Mr. T. S. Avinashilingam Chettiar: May I ask whether the Government have
suggested to the Soviet Union the desirability of having representatives of their
Government here?

Sir Olat Caroe: The question has not arisen at all. I do not know where the
Honourable Member has got his information from.

NATURALISATION RIGHTS TO INDIANS 1IN UNITED STATES OF AMERICA

251. *Mr. Manu Subedar: (a) Will the Foreign Secretary please stote at
what stage the question of giving naturalisation rights to Indians in the U.S.A.
is?

(b) Is it a fact that the Bill for this purpose has been drawn up and was
submitted to His Majesty’s Government by the U.S.A.?

(381)
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(¢) Is it a fact that the Government of India received a copy of such a Bill
in 1939 that they held it back for many months, and that ultimately they
suggested that the measure should not be passed during the war?

(d) If the reply to the above is in the affirmative, will Government make
clear their position with regard to this?

(e) Have Government considered the changed angle of vision in U.8.A.
which has led to a larger immigration quota of Chinese and which would secure
for Tndians the naturalisation rights that are sought after?

{f) Have Government, since the beginning of the war, made any representa-
tion on the desirability of getting naturalisation rights by Indians in the U.S.A.
either to His Majesty's Government or to the Government of the U.S.A.?

(g) If the reply to the above is in the negative, do Government propose to
take up this question now as an urgent question? :

Sir Olat Caroe: (a) The latest information available to the Government of
India is that six fresh Bills for the grant to Indians in greater or less degree of
citizenship rights in, and rights of entry to, the United States have been
introduced in the House of Representatives and the.Senate, the Bills previ-
ously introduced having lapsed with the dissolution of Congress before the recent
elections. All these six Bills have been referred to the appropriate Committees
-of the Legislature.

(b) No. The Houourable Member may not be aware that wunder the-
American constitution no Bills are introduced in the Legislature by the Gov-
ernment. No question of the submission of any Bill to His Majesty’s Govern-
ment would in any case arise.

(¢) Does not arise.

(d) Does not arise.

(e) Government have noted what the Honourable Member calls ‘‘the
changed angle of vision'’, but would point out that there is a distinction to be
drawn between naturalization rights, or the right to acquire citizenship of a
foreign country, and an immigration quota, under which a limited number of
persons of a-purticular nationality may enter the country. '

(f) Yes. The Agent General has repeatedly represented to the United
‘States Government the. importance of early legislation to enable Indians to
acquire citizenship rights and rights of entry into the United States.

(g) Does not arise.

Mr. Manu Subedar: What steps do the Government of India propose to Lake
with regard to Rills which are now before the Congress in order that they may
not lapse and that they may be passed as early as possible.

Sir Olaf Caroe: The Agent General will continue to represent the interest

thfnb is taken by not only the Government of India but by opinion in India in
this question.

Mr. Manu Subedar: Have Government tried to get the good offices of His
Majesty’s Government for this purpose?

8ir Olat Oaroe: His Majesty's Government’s sympathies may be assumed.

Mr. Manu Subedar: Are His Majesty’s Government favourable to this Bill?

Su' Olaf c.aroe: Naturally, His Majesty's Government are favourable to any
legitimate claim on the part of India.

l!r..lhnu. Subedar: From what materials did the Honourable Member éay
that His Majesiy's Government is favourable?
me:g Olat Caroe: I am not here to give a lecture on His Majesty’'s Govern-

_ Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member is arguing.

Mr. M. Ananthasayanam Ayyangar: Has the Honourable Member in his
‘possession copies of those Bills which have been introduced ?

ir Ol . . ) .
Shoil]l; (:' ::ngm I think one has just arrived and I hope all the others will
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Pay For RURAL PostT MASTERS

252. *Mr. T. 8. Avinashilingam Chettiar: (a) Will the Secretary for Posts
and Air pleuse state the basis on which pay is fixed for Rural Post- Masters?

(b) In how many instances are they paid less than the minimum, i.e., Rs. 6?

(¢) Ie their pay liable to increase in relation to the volume of business in the
post office?

Sir Gurunath Bewoor: (a2) The Honourable Member is presumably referring
to Extra Departmnental Branch Postmasters. These are paid a monthly allow-
gnce and not pay and the amount of allowance paid is based generally on the
volume of postal busmmess of the office.

(b) 539.

(¢) Yes, generally.

Mr. T. S. Avinashilingam Chettiar: Why 539 rural postmasters are paid
even less than Rs. 6?

Sir Gurunath Bewoor: The amount which is less than the minimum is paid
for either of the two reasons. One is that a suitable man is available willing
to work on less than the minimum and the second is that the office is un-
remunerative and therefore it is necessary that we should cut down the expendi-
ture. But I would like to inforin the Honourable Member that I have asked
the Director General to take steps to see that every one of these branch post-
masters receives the minimum.

Mr. T. S. Avinashilingam Ohettiar: May I know whether it is a case with
every rural branch post office that the remuneration is regulated by the volume
of work in that post office?

Sir Gurunath Bewoor: Generally "speaking, that is so in all Extra-Depart-
mental Branch Post Offices.

Mr. K. C. Neogy: Do I understand the Honourable Member to conveyv that
the general rates of payment admissible to these officers are under re-considera-
tion ?

Sir Gurunath Bewoor: No, Sir. I mentioned that where a Branch Post-

~“master is receiving less than the minimum fixed, na.mely, Rs. 6 per month, the
Director General is being asked to see that the minimum is given?

Mr. K. C. Neogy: For how many years have these rates of payment been
in force without any alteration?

Sir Gurunath Bewoor: I am afraid the Honourable Member has not quite
understood the position. In the case of Extra-Departmental Branch Post-
masters there is no such thing as pay. It is an allowance which varies from
Rs. 6, which is the minimum, to Rs. 20, which is the maximum. There is a
standard laid down which says that you count one point for every Rs. 15 worth
of stationery sold per month and one point for every Rs. 500 worth of money
orders etc., issued and paid. The minimum is Rs. 6 and for every 5 points
the allowance i< raised by one rupee. That is a sort of general standard.

Mr. K. 0. Neogy: I am much obliged to the Honourable Member, but that
was not exactlr my point I wanted to know for how many vears have these
rates of payment been in force without any alteration?

Sir Gurunath Bewoor: The standard has been in force since 1932, but I would
like .to add that we are also giving a dearness allowance to all the Fxtra
Departmental Branch Postmasters.

Mr. N. M. Joshi: In view of the fact that the Honourable Member stated
that the Government of India is paving a verv small remuneration to the
Extra-Departmental Postmasters cn the ground that they are available for those
small payments, mav I ask whether the Government of India will consider the
question and find out for what pav Members of Executive Council and the
Secretaries to the Government will be available and lower their salaries
accordinglv if thev are available for a smaller pay than thev are paid today?

Sir Gurmnath Bewoor: The Honourable Member is I am afraid labouring
under a complete misapprehension. I have said from the beginning that these
Extra-Departmental Branch Postmasters are paid an allowance and not pay.
Thex are not whole-time emplovees of the Government; thev have independ-nt

A2
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sources of income and a very large number of them are school masters, station
masters, shop-keepers and zamindars. There is therefore no possible compari-
son between a whole-time Governinent servant and these Branch Postmasters.
Mr. President (The Honourable Sir Abdur Rahim): Next question.
STEPS FOR MANUFACTURE OF AMMONIA SULPHATE

258, *Sardar Mangal Singh: Will the Honourable the Supply Member please
state what action has been taken by the Government to manufacture Ammonia
Sulptate?  Will it be entrusted to a private firm or will the enterprise be
undertaken by Government themselves?

" The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It has beem

decided to establish initially a factory at Sindri, near Dhanbad, in Bihar, for
the manufacture of 350,000 tons of ammonium sulphate per annum. The Gov-
ernment of India are also investigating the prospects of erecting another-unit
of 100,000 tons per annum on a site somewhere south of the Vindhyas.
Arrangements for the speedy establishment of the factory at Sindri are in
hand.
It has also been decided that the factory should be State-owned and State-
controlled. While the factory will be managed by the Central Government,
wavs and means of associating the Indian States and Provincial Governments
in the scheme are being considered.

Mr. Manu Subedar: May I ask whether the final estimate for the cost of the
niachinery and cquipmerit is nearer five crores or ten crores?

The Honourable Dewun Bahadur Sir A. Ramaswami Mudaliar: No final
estimate has been arrived at and a deputation is now in England to consider
what the cost of the plant may be.

Mr. Manu Subedar: Do not Government know how much they will have to
spend over this enterprise?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: There is an
initial estimate of ten crores odd which is given in the report. '

Sardar Mangal Singh: May I ask whether the Government will do it directly
or will they entrust it to some company ? '

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T would lke
to =ay onze for all-—and T hope this will be a final statement—that the factory
;\'1” be worked by thie Central Government on the analogy of the Ordnance

actories,

Dr. Sir Zia Uddin Ahmad: Who decides the location of these factories?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The Gover-
nor General in Couneil has in this case decided the location of the factory.

_ Mr. T. T. Krishnamachari: May I ask if the Honourable Memberwil specify
with a little mnore precision the site of the factory which is to be ereeted in some
place south of the Vindhyas? Is it likely to be in the Madrag provinee ?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T am afraid
I am not in a position to make a statement on that point. The three Govern-
ments concerned—Madras, Bombay and the Central Provinces—and the two
States concerned—Hyderabad and Mysore—have been asked to get together and
suggest a site unanimously, if possible. I am awaiting the recommendation of
these Governments. °

Ixpia’s EXTRA-TERRITORIAL RIGHTS 1¥ CHINA

254. *Mr. Govind V. Deshmukh: Will the Foreign Secretary please i
Tndia enjoyed any extra-territorial rights in China gl?ecause 0? (11)) anysiizitl;
entered into by it with China or (ii) any treaty entered into on her behalf by
the United Kingdom with China prior to 19392 What is the situation at
present?  So far as Indians are concerned in that country, what are their ri ghts?

_Sir Olaf Caroe: Yes. Under the Peking Protocol of 1901 Indians, like other
British subjacts, enjoyed certain extra-territorial rights of which th’e principal
was exemption from the jurisdiction of Chinese Courts. By the Treaty for the
Abolition of Ext.ra-territoriaiity and Related Rights in China Figned on 11th
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January 1943 and ratitied on May the 20th, 1943, to which Treaty India was a
party, these rights were surrendered. ) ) ) _

Asg to the presert position of Indians in China and of Chinese in India, the
Honourable Member’s attention is invited to Articles 5, 6, 7 and 8 and the An-
nexures of the Treaty of 1948 referred to above which are reproduced in the
Council of State’s Debsates, Volume I, No. 5 of 1943.

CHINESE RIGHTS IN INDIA

255. *Mr, Qovind V. Deshmukh: Will the Foreign Secretary please state
what rights the Chinese have been enjoying in this country? _

Sir Olaf Caroe: I invite the Honourable Member's attention to the concluding
portion of my answer tc his question No. 254.

'Mr. Lalchand Navalrai: May I know if, before the war, the Chinese have
been enjoying the rights which they do how?

Sir Olzf Caroe: I do not think the war comes into this question. It is a
question of revision of the previous position by the treaty which was entered
into in 1944 and not in 1939,

IxADEQUACY OF PLaTFORM SHEDS AT MUTTRA JUxcTioN RaiLway STaTiON

256. *Mr. Govind V. Deshmukh: Will the Honourable the Railway
Member please state, with reference to iy starred question No. 6 put on the
8th November, 1948, in respect of inadequacy of platform sheds at the Muttra
Junetion Railway Station and the answer thereto:

(a) whether a copy of that question and its answer were sent to the Gen-
eral Manager, Great Indian Peninsula Railway; if so, whether any communi-
cation was received from him; what the decision reached at is;

(b) if he is aware that there was a cold wave at Muttra from the 4th
January, 1943, to the 10th January, 1945, that it rained on the 3rd and 4th
January, 1945; énd that the passengers waiting for trains suffered on that
acecount; und

(c) whether Muttra is a place of Hindu pilgrimage and, therefore, there
are many Hindu male and female passengers waiting on the platforms who
are exposed tc the rains and inclement weather for want of sheds?

The Honourable Sir Edward Benthall: (a) Yes: a copy of the question and
answer wus sent to the General Munager, Great Indian Peninsula Railway. No
communication has been received from him nor was one expected as the matter
is within the competence of the Railway Administration.

(b) and (). Government are aware that Muttra is o place of Hindu
pilgrimage and they also realise that inadequacy of platform sielters at stations
causes inconvenience to passengers but there appears to be no immediate pros-
pect of relief on account of more pressing requirements of war works. The
question of providing further amenities for passengers at Muttra station will,
however, be considered along with similar requirements at other important sta-
tions in the post-war period.

Mr. Govind V. Deshmukh: Is the Honourable Member aware that on the
dates referred to in the question, passengers were suffering terribly on account
of cold wave and whoever could get to the nearest part of the bridge which was
_tquchmg thg platform was able to get shelter and others suffered? TIn view of
this fact, will the Government expedite matters and hurry up the construction
of such sheds as will protect the passengers?

The Honourable Sir Edward Benthall: Tt is a question of priorities. The
question is whether allocation of materials for this purpose is the most urgens
thing. T would request the Honourable Member to arrange to get this question
discussed in the Lceal Advisory Counecil for Railwavs. T will also send # conv
of these questions @na answers to the General Manager. N
. Mr. Govind V. Deshmukh: T am not on the Local Advisory Committee. TIn
view of the fﬂCt thﬂt a cold wave ‘]"ﬂight come at anv time which mav mean loss
of humen lives, will the Honourable Member consider this fact and give it
priority? '
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“The Honourable Sir Edward Benthall: I have already answered the question
and I will send a copy of these questions and answers to the General Manager.

STEPS TO OOUNTERACT OVERCROWDING IN TraiNg

257. *Sardar Mangal Singh: Will the Honourable the Railway Member
lease state: :

P (8) what steps his Department - has taken to counteract overcrowding
particularly on the North Western Railway; ) )

(b) whether they will run “Military Leave Special’’ from Delhi to Rawai-
pindi daily instead of thrice a week and prohibit all military personnel to
{ravel by civilian trains; and ] )

(c) whether any efforts are being made to increase the rolling stock, and if
80, to what extent?

The Honourabls Sir Edward Benthall: (a) Some of the 1easures adopted
with a view to counteract overcrowding on railways including the North Western
Railway werz as follows: )

(i) Strengthening of passenger rakes up to the maximum extent possible
consisteat with the haulage capacity of engines, capacity of loops and availabil-
ity of stock.

(ii) Withdrawal of dining cars from many passenger trains and prohibition
of the carriage of motor cars by passenger trains in order to make room for more
passenger coaches.

(iii) Reservation of separate carriages for Defence Services so as to prevent
military passengers crowding in the coaches for public.

(iv) Rigorous efforts to prevent ticketless travellers taking up accommoda-
tion in trains. .

(v) Running of sjecial trains for large military movements so as to cause the
least disturbance to ordinary passenger 'services. Also regular specials on
several routes for necessary moves of military personnel proceeding on leave.

(vi) Extensive propaganda to discourage travel and to exhort passengers to
travel light.

(vii) Imposition of distance restrictions for travel in certain trains.

(viii) Promulgation of a new Defence of India Rule 85-C to make police help
available to Railway servants in order to deter passengers from travelling on the
roof, buffers and footboards, etc., of carriages.

(ix) Taking of steps to help, where possible, in the development of road
transport to relieve congested sections of railways so as to cope with the trans-
port needs, civil and military, of the country.

(x) Intensive use of sll available coaching stock and the reconditioning of
obsolete vehicles.

(b) The Military Leave Specials between- Delhi and Rawalpindi running
thrice a weak have been cancelled and replaced by Calcutta-Rawalpindi specials
running thrice a week from the 17th December 1944. It is not at present feas-
ible to run them at more frequent intervals. It is not practicable to prohibit
entirely military perscnnel from travelling in public passenger trains. as provi-
sion has to be made for urgent and essential moves of such perzonnel which
cannot be cleared by the Leave Bpecials.

(c) Plans have been made to increase the quantity of passenger rolling stock
to the maximum extent possible, having regard to the difficulties in securing
the requisite material. I hope the increase may be as much as four per cent.
towards the end of the next vear.

Sardar Mangal Singh: Have the Government considered the suggestion to
release Lease-Lend vehicles for transport companies in order to relieve over-
erowding?

The Honourable Sir Edward Benthall: Yes, Sir, but there are many demands
on vehicles.

Mr. Muhammad Nauman: May I know whether Government have considered
the extensive 1ze of checking arrangements for ticketless travel? Ts the Hon-
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ourable Member aware.that relation of checking arrangements has led to over-
crowding by ticketless travellers? '

The Honourable Sir Edward Benthall: We have taken special steps to deal
with that difficulty. :

Mr. Manu Subedar: Will the Government enquire why military personnel
travel in ordinary coaches even when there is room in special coaches reserved
for the Defence Department?

The Honourable Sir Edward Benthall: That is a question which has constant-
ly been brought to the attention of the War Department. The War Depart-
ment has been very good about taking action.

FuTurRE CLASSES OF PASSENGER ACCOMMODATION ON RaILwayvs

258. *Sardar Mangal Singh: Will the Honourable the Railway Member
please state:

(a) whether Government have come to any conclusion regarding the number
of classes of vassenger accommodation on Railways in future; and

(b) whether Government have considered the suggestion of having only one
class with a provision for sleeping accommodation on extra payment?

The Honourable Sir Edward Benthall: (a) No. But it is hoped that a con-
clusion will be reached very shortly, after consultation with the Central Advisory
Council for Railways.

(b) Y=a. But this was not found feasible.

CoxsuMpTION OF COAL BY INDIAN STATE RaiLways

259. *Mr. Manu Subedar: (a) Will the Honourable the Railway Member
please state the consumption of coal by Indian State Railways in 1941-42,
1942-43, 1943-44 and 1944-45 (up to the 31lst December, 1944)?.

(b) How does this compare with the consumption in the vears 1937-38 and
1938-39?

(¢) How much coal is produced by mines belonging to Government and
how much is purchased from outside?

(d) Who fixes the price for the coal ¢o purchased?

{(e) How does the price paid in war years compare with the price paid
before? .
(f) Is there any difference in the ccal consumption per mile between the
locomotives in use before and those that have been recently imported from
the United States of America, and, if so, what is the difference?

(g) What steps, if any, have been taken hy Government to reduce the
transport of coal on Railway account?

(h) Have the Railway Department parted with any coal in their possession
for uses other than Railway purposes, i.e., either for export, or for bunkerinz,
or for works belonging to Government contractors?

(i) If the answer to the above is in the affirmative, when and how?

The Honourable Sir Edward Benthall: (a) and (b*. The Honourable Member
is invited to refer to Statement 27 (a) of Volume II of the Report on Indian
Railways for the years 19'37-38 to 1943-44 for infornration regarding the consump-
tion of coal by Indxfm State Railways for those vears. The approximate con-
sumption for the period 1st April to 31st December 1944 was 7,022,000 tons.

(¢) The production of coal from Company and State Railway collieries will be
found in Appendix B to Volume IT of the Report on Indian  Railways for the
years concerned. The amount of coal purchased from outside is that which will
make up the deficit between despatches from Railwav-owned Collieries and the
total consumption.

(d) Up to and including the vear 1943-44 prices were regulated by pnblic
tendzr. Prices are now fixed by the Government of TIndia in the Supply
Department. '
. (e) Prices showed a decline from 1988-39 to 1941-42. They increased slightly
in 1942-43, there was a sharp increase in 1943-44, whilst the present price: are
between-. 200 and 300 per cent. higher than the immediate pre-war vear.

() Figures of coal consumption per engine mile are not recorded as they are
of no value. Records are kept of the consumption of coal per thousand gross
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ton miles. It is too early to judge if the new engines will give improved coal
consumption figures. The determination of coal consumption must be over a
considerable period aud in varying conditions, and it will not be known for some
little time if the improvement we are entitled to expect will be secured.

(g) Tha following steps have been and are being taken to afford the maximum
possible rclief to the present acute rail transport situation in the matter of sup-
plies of coul to Railways.

(i} Supplies of Loco. coal are so arranged to ensure, as far as possible, that
full rakas from Collieries within the same pilot section are consigned to one Rail-
way in order to save wagon and engine shunting time.

(ii) The supply of coal with least ash content is made to those Railways
farthest from the coal-fields so as to economise in the number of wagons required.

(iii) Supplies are arranged from the nearest source and delivery by the short-
st route.

-(iv) An energetic Fuel Economy Campaign is being actively pursued in order
to reduce the totil demand for coal.

(v) Coastal shipping is made use of for coal distribution wherever practicable.

(vi) Conversion of locomotives from coal burning to oil burning is being
effected where oil supply arrangemnents can be made to admit.

(h) and (i). Ocecasionally, the Railway Department has been asked to lend
«¢oeal from its stocks to essential industries for short periods. This has been done
in several instances. I am not in a position to give complete details.

Mr. Manu Subedar: With reference to part (¢), my question was, how much
is purchased from outside. Will the Honourable Member kindly give that
figure?

The Honourable Sir Edward Benthall: I explained that it is the difference
‘between what is produced and what is consumed.

Mr. Manu Subedar: Will the Honourable Member kindly give the figures?

The Honourable Sir Edward Benthall: In a particular year, 1943-44, the
production of steam coal from railway collieries was 2,244,986 tons, and the
total quantity of steam coal purchased from the market was 6,683,150 tons.

Mr. Manu Subedar: TIs it a fact that the bulk of these 6 millions is purchased
from European-owned and European-managed collieries? '

The Honourable Sir Edward Benthall: T do not think so.

Mr. Manu Subedar: Is any coal purchased by the railways from Indian
collieries?

Mr. President (The Honourable Sir Abdur Rahim): T think the Honourable
Member had enough information. Next question,

Pror. THoMAS' REPORT ON PROGRESS OF INDUSTRY DURING AND AFTER WAR

260. *Mr. Manu Subedar: (a) Did the Honcurable the Supply Member get
a repost prepared by Prof. Thomas on the progress of industry during the war
.und the position of such industry after the war?

(b) Why bas not a copy of this report been made available to the Members
01 the Legislative Assembly?

(c) Have Government reached any final views themselves with regard to
the ?position of those industries which have expanded under the stress of the
war ~

(d) Do Government accept the views expressed by Prof. Thomas with
regard to the future?

~ (e) If the answer to the above is in the negative, what conclusions have
‘Government themselves reached in this matter?

(f) When do Government propose to take the Legislature in their confidence
on such matters?

(g) Why are Government pursuing these enquiries privately, instead of
tuking irto confidence either the Members of the Legislature or organizations
concerned with these industries or the gemeral public?

(h) Will Government consider the advisability of circulating these reporta
and fixing a day for the discussion of their subject matter in the Assembly?
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The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes, Sir.
(b) The Reports were prepared for the use of the Post-War Reconstruction
‘Committee on Trade and Industry and some Members of the Assembly have

‘received copies of the Reports.
(¢) No; the Government are examining the case of each Industry, in the

-general plan of post-war industrial expansion.

(d) No; they are the personal views of Dr. Thomas. It may be pointed out,
however, that the Reports are mostly factual reports.

(e) The Honourable Member is referred to the answer to (c) above.

(f) There is no question of not taking the Legislature into Government’s
-confidence. It is only security considerations which have prevented the general
publication of the Reports, as they contain mention of quantities of stores, of
various critical materials, etc., the publication of which is not desirable. Copies
'have, however, been circulated to all the members of the various Policy Com-
mittees of the Reconstruction Comumittee of (‘ouncil, and if any Honourable
‘Member of the Legislature wants a copy for his personal use, I shall be prepared
to supply him with a copy.

(g) and (h). The Honourable Member is referred to the answer to (f) above.

Mr. Manu Subedar: Will the Honourable Member supply a copy to me?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes, Sir, if
& request is made.

Mr. N. M. Joshi: May I also have a copy?

Mr. T. Chapman-Mortimer: May I also have a copy?

Mr. T. T. Krishnamachari: May I know whether before this inquiry was
undertaken Government drew up any terms of reference to enable the officer
concerned to make inquiries or drew up a questionnaire so that he could get
information on systematic lines, or they allowed him to conduct the enquiry
-and make a report in any wmanner he liked?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I myself
:gave personal instructions to Dr. Thomas as to the manner in which the informa-
tion was to be collected, and he had detailed instructions as to how he should
go.about collecting his information.

SHIP-BUILDING INDUSTRY OF THE SCINDIA'S AT VIZAGAPATAM

261. *Mr. K. S. Gupta: (a) Will the Honourable the Supply Member
please state if it is a fact that the ship-building industry of the Scindia’s at
'Vizagapatam is treated step-motherly?

(b) Is it a fact that growth of the industry is retarded by the inadequate
supply of the necessary machinery and tools?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) If the
Honourable Member 1s thinking of step-mothers who lack affection, the answer
is in the negative.

(b) The growth of the industry has been retarded by many factors arising ous
:of war conditions including those mentioned in this part of the question.

Mr. T. S. Avinashilingam Chettiar: Are they giving any help to the industry?

‘The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes, Sir,
@ great deal of help.

Mr. T. S. Avinashilingam Chettiar: What sort of help?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I think at
this stage on this general question it is really the Commerce and Tndustries
Department that should be asked about it; but I can tell the Honourable
Member that from giving them facilities for a shipbuilding yard upwards,
various kinds of help have been given to this concern during the last four vears.

InTERNATIONAL CIVIL AVIATION CONFERENCE AT CHICAGO
1262. *Babu Baijnath Bajoria: (a) Will the Secretary for Posts and Air he
pleased to state the total cost to the Government of India for sending its dele-

gation to the International Civil Aviation Conference at Chicago?
(b) What were the results of the deliberation of this Conference?

tAnswaer to this question laid on the table, the questioner being absent.
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(c) What benefits accrued to India at this Conference, specially with ras-
pect to the development of her Civil Aviation Services?
Sir Gurunath Bewoor: (a) The cost of the delegation including the salaries
of the officers deputed from India to the International Civil Aviation Conferense
at Chicago was approximately Rs. 40,000. Details regarding certain items of

.expenditure are not yet available and it is not possible to give the exact figure
at present.

(b) I would invite the Honourable Member's attention to the Press Com-
munique on the subject issued by the Government of India on the 14th January,
1945, as also to the document entitled the ‘Final Aet’ of the Conference, a cepy
of which is available in the Library of the Legislature.

(c) Subject to the ratification and confirmation of the Convention and the
Agreements drawn up at Chicago, India will share on a reciprocal basis all the
benefits which are obtained from an international agreement on air navigation.

CoONTROL OF COUNTRYCRAFT

263. *Mr. Manu Subedar; (a) Will the Honourable Member for War Trams-
port please state the object of the control of countrycraft instituted by Govern-
ment and the appointment of Countrycratt Officer under the Shipping Controller
in Bombay?

(b) Who fixes the freights and on what basis?

(c) 1s due allowance made for increased cost of living, increased charges ard
difficulty of maintaining crews?

(d) Have Government considered that an undue restriction on countrycraft
would lead to a reduction in their number, disrnemberment of the crew and,
what i8 more dangerous, the prevention of further production of countrycraft?

(e) What special measures have Government taken for increased production
ol countryecraft?

(f) How many countryerafts have been produced since the beginning of the
war and in which places?

(g) Are tiraber and other materialsa made available?

\h) What is the increased cost of production of countrycraft?

(i) Have Government gone into the question as to whether countrycraft,
which can be built up very quickly, should be increased in number so as te
relieve the pressure on land transport and to enable outlying places to receive
goods, which are actually needed by them, including food?

(j) Will Government undertake themselves or through private subsidised
enterprise the production of two to three hundred more countryecrafts with a
view to relieving the pressure and increasing the supplv of water transport as
the most natural method of bringing down freights instead of mere control which
would discourage this kind of enterprise?

(k) Have 'Government considered the use of tugs for taking countrycrafts at a
time at a greater speed with a view to save the time and thus increase the
facility of water transport, involving at the same time a better control?

(1) Have Government received any -reports with regard to the countrycraft
transport as it worked before the war and during the war?

(;n) What is their policy with regard to the next two or three vears of the
war: .

The Honourable Sir Edward Benthall: (a) The object of the ‘‘Route Scheme™
for country craft is to ensure that country craft on the West coast are more
fully and efficiently emploved than before. This was explained in two press
notes issued on the 15th August 1944, and 3rd September 1944, copies of whieh
were placed on the table of the House on 12th February in answer to Starred
Question No. 180.

Coastal steamer transport was brought under Government control in Sep-
tember 1943, and when this was done the Country Craft Organisation Officer
was placed under the general supervision of the Controller of Indian Shipping
in order to enable the latter to give the Bombayv Coastal Shipping Coinmittee a
comprehensive view of the total sea transport capacity available and to co-
ordinate the full use of that capacity for transport of essential eargo.



STARRED QUESTIONS AND ANSWERS PI1

(b) Freight rates are fixed by the Controller of Indian Shipping on the advice
of Freight Advisory Committees which include representatives of Route Agents,
country craft owners and shippers.

(¢) I have no doubt that commercial interests represented on Freight Advisory
Committees inake due allowance for the factors mentioned by the Honourable
Member when making their recommendations regarding freight rates.

(d) As already explained in the Press note of the 8rd September 1944, the

restrictions imposed under the Scheme are calculated to bring about greater
utilisation of countrveraft and thus contribute to stabilised employment of
country craft erews.
" (e), (g), (i) and (j). The question whether Government should undertake or-
subsidise the construction of new country craft was considered and dropped, as
it was inadvisable for Government to embark on new construction until the
results of organising the existing fleet clearly demonstrated the need for aug--
menting it.  Assistance wng however rendered to private enterprise by recom-
mending release of timber and other materials necessary to construet and repair-
craft required to maintain and increase country craft eapacity.

(f) The information available is not complete.  About 360 craft are reported’
to have been built during the period September 1942, to December 1944, at
various places on the west coast.

(h) Government have no information.

(k) It is considered impracticable to utilise tugs for towing country craft in-
the open sea and the suggestion would, in any case, be difficult to adopt for want
of tugs which are in short supply. .

(1) The Report of the Sorley Committee, a press note on which was published’
in November 1942, contains information regurding country craft transport as it
stood at the time of the committee’s report. Since Januarv 1943, when the
Country Craft Organisation was set up in pursuance of the recommendations of
that committee, periodical reports on country craft have been received by Gov-
ernment and information of interest to the public which can be released with
due regard to security has been published fromn time to time through press notes-
and articles in Indian Information.

(m) The control measures that are now in force or a modified form of them
will probably be required for the duration of the War.

Mr, Muhammad Nauman: With reference to part (f), mav I know if these are-
done through contractors and if any price was stipulated or tenders were called
for?

The Honourable Sir Edward Benthall: No, Sir, T have no information.
These orders were placed by countryeraft owners privately with countryeraft
builders.

Mr. Muhammad Azhar Ali: Are Government aware that the U7, P. forests:
have been very much depleted because of the timber export, and where is the
timber to be provided from in future?

The Honourable Sir Edward Benthall: The subject of forests is not within
my Department.

IxspECTORS OF PoST OFFICES SELECTED FOR SIND aAND BALUCHISTAN PosTaL CIRCLE

1264. *Seth Yusuf Abdoola Haroon: (a) Will the Secretary for Posts and Air-
please state the number of Inspectors of Post Offices selected for the Sind and
Baluchistan Circle as a result of the examinatien held in August, 1944?

* (b) What is the number of Muslims selected in the said examination?

() If reply to (b) is in the negative, what are the reasons for not selecting
& Muslim having maximum marks amongst the candidates who could not qualify
by a negligitle margin? .

Sir Gurunath Bewoor: (a) Three.

(b) Nil. .

(¢) Only those officials who obtain the minimum qualifying marks in the-
written examination are interviewed by the Selection Board. Those who fail’
to so qualify are not interviewed.

tAnswer to this question laid on the table, the questioner being absent.
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DisrEGARD OF CoMMUNAL RaTio ORDERs IN CLERICAL CADRE IN GENERAL POST
OFFICE, KARACHI

1265. *Seth Yusuf Abdoola Haroon: (a) Will the Secretary for Posts and Air
.please state whether it is a fact that orders for maintaining communsal ratio
.in the clerical cadre appertaining o minority community have been disregarded
in the General Post Office, Karachi recruiting unit, in the past two years?

(b) What is The number of reserved vacancies for Muslims which were treat-
-ed as unreserved in the said recruiting unit during the years 1942-43 and
1943-447

() Are Governinent prepared to investigate the matter?

(d) Are Government aware that this is directly due to the fact that no
Muslims are allowed to work in the administrative branches of the Post Office?

Sir Gurunath Bewoor: (a) No. The orders regarding communal reservation
"have been strietly followed but Muslim candidates have not been forthcoming
“to take up the full quota reserved for them in spite of the varied and strenuous
. efforts 1nade by the local authorities to secure them.

(b) 83 for the two calendar years 1942 and 1943 taken together and 44 for
-the three calendar vears 1942, 1943 and 1944 taken together. All were tem-
sporary appointments. o

(¢) Does not arise.

(d) The Honourable Member is, I am afraid, incorrect both in his- assumption
-and his inference. Four Muslims are actually working in the administrative
“branches of the Karachi General Post Office.

MusuiM  CLERKS IN  STAFF AND ESTABLISHMENT SECTION OF THE OFFICE OF
DivisioNAL ExGINEER TELEGRAPHS, KARACHI

1266, *Seth Yusuf Abdoola Haroon: (a) Will the Secretary for Posts and Air
-please state the number of Muslim clerks working in the Staff and Establish-
-ment Secfion of the office of the Divisional Engineer Telegraphs, Karachi?

~ (b) 1s Tt a fact that Muslim recruits in the said unit are discouraged by the
-non-Muslim Head Clerks?

{c) Is it « fact that in the said unit even temporary Hindu Clerks have been
-allowed to work in the Staff and Establishment Branches in preference to
Mushms?

(d) If replies to (b) and (c) are in the affirmative, what steps do Government
‘propose to remove this anomaly and to sufeguard the interests of the Muslim
-subordinstes?

Sir ‘Gurunath Bewoor: (a) One.

(b) and (¢). No.

(d) Does not arise.

WIRELESS LICENCE INSPECTORS 1IN SIND AND BALUCHISTAN PosTAL CIRCLE

1267, *Seth Yusuf Abdoola Haroon: &a) Will the Secretary for Posts and Air

please state the number of posts of Wireless Licence Inspectors in the Sind and
‘Baluchistan Cirele ?

(b) How many of these a.ppointments are held by Muslims?

(¢) If the reply to (b) is in the negative, are Government prepared to give
«due share to Muslims in these appointments?

Sir Gurunath Bewoor: (a) Three.

(b) None.

(¢) A Muslim who held one of these posts resigned recently.  Government
are enquiring into the matter.

"HEap oF THE SIxp AND BALUCHISTAN PosTalL, CIRCLE AND HIS A SSISTANT
DirecTor (STAFF BRANCH)
1268. *Seth Yusuf Abdoola Haroon: (a) Will the Secretary for Posts and Air

please state whether the Head of the Sind and Baluchistan Postal Circle and
his Assistant Director, in charge of Staff Branch, are both Hindus?'

tAnswer to this question laid on the table, the questioner being absent.
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(b) Will Government consider the advisability of appointing a permanent
Muslim Superintendent of Post Offices as Assistant Director, in charge of staff’
and establishment?

Sir Gurunath Bewoor: (a) Yes. ) )

(b) No.  Postings are made in accordance with the interests of service:
irrespective of the community to which the officer posted belongs.

CERTAIN APPOINTMENTS IN LOWEST SELECTION GRADE, SIND AND BarLvcHisTAN
PosTtaL CIRCLE

1269, *Seth Yusuf Abdoola Haroon: (a) Will the Secretary for Posts and Air
please state the number of appointments in the Lowest Selection Grade in the-
Sind and Baluchistan Cirele excluding the appointments of Inspectors of Post
Offices and Head Clerks to the Superintendent of Post Offices and R. M. 8.?

(b) What is the number of appointments of Grade B Postmasters in the said’
Circle?

(¢) How many posts under (a) and (b) ahove are held by (i) Muslims and
(ii) Non-Muslims ?

(d) Are Government prepared to give adequate share to Muslims in these:
appumtments ?

Sir Gurunath Bewoor: (a) Forty.

(b) Five.

(c) Six Muslims and 34 Non-Muslims in the Lower Selection Grade and, two-
Muslims and three Non-Muslims in Grade ‘B’ Postmasters.

(d) Promotions to these appointments are made by seniority. The ques--
tion does not therefore arise,

UNCLEANLINESS IN RAILWAY COMPARTMENTS

270. *Mr. K, S. Gupta: (a) Will the Honourable the Railway Member-
please state whether there is any report presented by Lord Munster to the Gov--
ernmens of India? If so, would it be placed on the table?

(b) Is it a fact that in his report he referred to the unclean state of Railway
compartments in this country? If so, what is the action taken or proposed
to be taken by the Government of India to keep the Railway compartments-
clean? If none, why?

(c) Is it not a fact that at a Press Conference at New Delhi Mr. G. E. Cuffe,.
President, Indian Railways Conference Association, referred to this aspect and
said that the reason for this uncleanliness was shortage of sweepers?

(d) 1s T not the duty of the Railway authorities to keep the compartments:
clean and tidy?

(e) Is the shortage of swcepers referred to in (c) due to non-availability of
swe2pers or insufficient and unattractive remuneration?

(f) Are the Government of India aware of the fact that a small number of
sweepers available in certain big stations are not available for service to the
passeng=rs as they are mostly used by the Station Staff as domestic servants?
Do Goverrment propose to put a stop tc such a practice?

(g) Does the Honourable Member know that even if a sweeper is available in-
certain stations, he would not attend to the needs of third class passengers, but
only looks to the comforts of First and Second Class passengers? Are there
any.special instructions to that effect?

The Honourable Sir Edward Benthall: (a) I am not aware of Lord Munster.
having submitted a report to the Government of India.

(b) In a report submitted to His Majesty’s Government Lord Munster
referred to complaints he had received directed sgainst the dirtiness of accom-
modation, Railways are intensifying their efforts to maintain an adequate
standard of cleanliness.

(¢) Tt is correct that Mr. Cuffe, President of the Indian Railway Conference
Association, referred to this matter at a Press Conference and stated that
amongst other difficulties with which Railways were faced were those of

+Answer to this questi-n 'aid on the table, the questioner being absent.
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obtaining sweepers and the failure of passengers to co-operate by making roo
for the railway carriage sweepers to perform their duties en route. .
(d) Yes. Bus it is also the duty of the public to co-operate in this matter.
(e) I understand the demand exceeds the available supply. _
(f) No. I shall be glad if the Honourable Member will specify the stations
he has in mind so that action may be taken.
(g) No.

ANIMALS SENT OUT FROM RAILWAY STATIONS 1IN THE PUNJAB

$271. *Mr. R. R. Gupta: (a) Will the Honourable Member for Railways be
pleased to state the number of animals sent out of the stations served by the
North Western Railway and Bombay, Baroda and Central India Railway
.operating in the Province of the Punjab between the 80th July and the 31st
December, 1944? '

(b) Will the Honourable Member be pleased to state the number of animals
-cent out from Kanana Station of the Bikaner State Railway and Bawal station
of the Bombay, Boroda and Central India Railwav hetween the 80th July and
the $1st December, 1944? '

' The Honourable Sir Edward Benthall: (1) and (b). Government have nc
information and I am not prepared to attempt its collection as this would
involve the expenditure of a great deal of time and labour that would be
entirely incommensurate with the value of the results obtained. Tf the
Honourable Member will be good enough to indicate the purpose for which he
requires the information, I will endeavour to elucidate the matter.

SURVEY oF ACTUAL AND POTENTIAL DEVELOPMENTS oF INDUSTRIES

$272. *Mr. R. R. Gupta: Will the Honourable the Supply Member be plensed
to state if Government do not propose to place immediately on the cessation of
hostilities before the public a survey of the actual and potentiial developments of
industries in this country in the light of the expefience gained by the Depart-
ment in the course of their production and purchase drive as also the data
collected by them in these behaif? If such a proposal is not aceeptable to
‘Government, will he state their views in regard to it? :

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: Government
have every intention of collecting and placing before the public information of
the kind referred to as soon as possible after the termination of hostilities.
Bome data have been collected already and further information is in the pro-
cess of collection by the various departments of the Government of India
concerned with- the development of Industry as well as by Provincial Govern-
ments.

IMPORTED PLANT AND MAcCHINERY FOR OPEX-CuT WoRkING 1¥ CoaL MiNEs

273. *Mr, K, 0. Neogy: With reference to the steps that are said tc have
been employed for the operation of certain imported plant and machinery for
open-cut working in the coal mines, will the Honourable the Supply Member be
pleased to indicate:

(i) the cost of plant and machinery so far secured for the purpose;

(ii) the coal mines where the above plant and machinery have been employed
so far and the improvement in the raisings achieved thereby;

(i) the future programme of extension of these methods to other areas; and

(iv) the methods of financing the scheme and their incidence upon Govern-
ment funds and the funds of the collieries concerned, respectively?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (i) The
Honourable Member’s attention is invited to the reply given to part (c) of
Question No. 27 in this House on 8th February 1945.

(i) A portion only of the open cut coal mining equipment ordered has
arrived in this country and it has been put to use at the following collieries:

(8) Bokaro; (b) Tetelmari; (c) Sirka; (d) Jaunkunder; (e) Selected Jambad;
anc (f) Pure Jambad.

+Answer to this question laid on the table, the questioner heing ahsent.
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The increase in output achieved so far is 55,000 tons per month. Thms

, increase relates only to three of the above six collieries, as at two others the

plant has only just arrived and at the remaining one it is being used, for she
present. only for the removal of overburden.

(iii) The further programme is under consideration.

(iv) The cost of the entire machinery has been borne by Government who
also propose to bear all expenditure relating to the mining operations up to
and including delivery of coal into wagons, in return for certain payments and
facilities to be given by the owners in connection with the work undertaken
by Government. No further information can be disclosed at this stage as
-such disclosure may prejudice the negotiations between Government and the
-colliery owners, which are still in progress.

Mr. K. C. Neogy: May I know whether in the opinion of the Honourable
Memnber the experiment can be said to have been a success?

The Honourable Dewan Bahadur Sir. A. Ramaswami Mudaliar: It has just

. begun and I do not venture to express any opinion at this early stage.

Mr. K. C. Neogy: As regards the answer {o part (iv) of the question, do
I take it .that although the collieries concerned will be at liberty to get the
‘full value of the coal according to the prices fixed by Government, a portion
-of the costs involved in the employment of this particular method may have
to be borne by Governimnent ultimately?

.The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: No, Sir. 1
‘trazat that the whole of the cost involved will be borne by the collieries concerned.

Mr. K. C. Neogy: That is what I wanted to be clear about.

Mr. President (The Honourable Sir Abdur Rahim): Nexi question.

Mr. M. Ananthasayanam Ayyangar: May I know if no arrangement -

.....

Mr. President (The Honourable Sir Abdur Rahim): Next question has been
-called.

ESTABLISHMENT OF SYNTHETIC FERTILISER INDUSTRY

1274. *Mr. R. R. Gupta: (a) Will the Honourable the Supplv Member be
pleased to state what decision has been arrived at by the Government of India
on the report of the mission appointed to investigate the problems regarding
-establishment of a Synthetic Fertiliser Industry in India?

(b) Have Government endeavoured to interest private enterprise in this
‘industry and, if so, with what result?

(¢) Will the Honourable Member consider the advisability of having the
‘industry referred to above spread over in more than one place in India?

(d) Is the Honourable Member aware that, in-view of the restricted supply
of coal in India, it will not be advisable to develop this industry in such arees
where ultimately it can be switched on to work on Hydro-Electric lines?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) and (c).
‘The attention of the Honourable Member is invited to the Press Note dated
the 20th January 1945, on the subject which has been published.

(b) I would refer the Honourable Member to the reply given on the 14th
November 1944, during the last Session, to part (d) of Starred guestion No. 841
by the Honourable Mr. T. T. Krishnamachari. As I have stated before, FRis
scheme for the production of 850,000 tons of sulphate of ammonia under State-
-ownership and State-control is an urgent short term measure for the supply
of a substantial quantity of artificial fertiliser to cultivators at cheap rates,
and it is the intention of Government to run the factory on a ‘‘no profit no
ilnss’’ basis.

(d) The plant recommended by the Mission is self contained and the
‘method they considered to be the most economical is that employing watar-
gas made from coke to produce the necessary ammonia, followed by conver-
sion to sulphate by the gvpsum or anhydrite process. The Technical Mission
were, in fact, of opinion that should power be available from a hydro-electric
source, there would be no overall saving of coal, but rather the reverse. by
-generating power inside the factory.

+Answer to this question laid on the table, the questioner being absent.
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SCHEME FOR CONVERTING WAR INDUSTRIEs INTO CONSUMERS INDUSTRIES

1276. *Mr. R. R. Gupta: (a) Will the Honourable the Supply Member be-
pleased to state whether Government have prepared any such scheme by which
the industries started during war days for war supplies may be converted into
the manufactures of consumers’ goods after the war?

(b) Will the Honourable Member lay a statement before the House showing
all such industries and Government’s proposals for their conversion into con-
sumers industries? . .

(c) What is the number of such factories which have been developed during
wir days for the manufacture of only war-materials? How many of them
can be converted for manufacture of consumers goods? How many of them
oan have no alternative production and will have to be closed down after the
war? What-is the aggregate amount of capital involved in the same? What
is the total strength of labour working in such factories?

(d) Will the Honourable Member please state if there is any scheme for
compensating such industries which have to be closed down after the war?

(e) If the answer to the above is in the affirmative, what are those proposals
for compensation? Are Government still following the policy of giving
preference in matters of its purchases by placing orders with the industries
referred to above which have been developed at the instance of the Supply-
Department? Can the articles, which are purchased from them, be imported
in India due to easy shipment conditions now?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) The
Honourable Member will realise that this raises issues of far-reaching im-
portance which cannot suitably be dealt with in answer to a question. 1 need
hardly add that these and kindred problems are now under examination.

{b) It is not possible until this examination has proceeded further to give
un exhaustive list of such industries.

{c) Does not arise in view of the answer to parts (a) and (b).

(d) No. If any special case arises calling for action, the question of ecom-
pensation, if any, will be decided on its merits, with reference to the nature
of the contracts entered into. _ :

(e) The first part of this question does not arise. The answer to the second
part of the question is in the affirmative. As regards the third part of the
question, only a small proportion of the stores purchased in India could be
readilv imported under present conditions.

Poricy RE DEVELOPMENT oF MECHANICAL TooLs ProbrcTioN

1276. *Mr. R. R. Gupta: (a) Will the Honourable the Supply Member be
pleased to state whether Government are still pursuing the same policy which
they outlined for development of mechanical tools’ production in India or is
there any change in their attitude?

(b) If there be a change in the attitude, in what respect it is 30?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) There
has been no change in Government’s policy for fostering an indigenous machine
tool industry. Increased assistance is being afforded to the industry which
receives the help and advice of Machine Tool Engineering Advisers located in the:
Calcutta, Bombay and Lahore areas; Government assistance in obtaining raw
materials at controlled rates; assistance in procuring supplies of equipment such:
as Cutting Tools, Measuring instruments, etc., the use of the services of Gov-
ernment’s inspection staff at verv nominal rates and assistance in getting
transport priorities, power and building materials.

(b) Does not arise.

IvporTED LOCOMOTIVES

277. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honoursble the
Railway Member be pleased tc state the number of locomotive engines imported
into India during 1944 and from which eountries and at what cost?

t+Answer to this question laid on the table, the quesiioner being absent.
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'(b) How many old engines were substituted by the new imported locomotives
and on which lines are they being used?
~_.(c) Were the orders placed after consultation with experts? If so, who
wera the experts? Were these orders placed after consideration of tenders or
they were open orders?

(d) Were there any efforts made to manufacture or start manufacturing
locomotives in India during these five years of war by the Government of India
or by the Railway Board? If not, is it not possible to start manufacturing
now?  Will the Honourable Member be pleased to make a statement on the
manufacture of locomotives and wagons in India?

The Honourable Sir Edward Benthall: (a) A statement showing the informa-
ticn required is laid on the table of the House.

(b) The locomotives now being imported will eventually replace overage
locomotives, -but due to the large increase in traffic requirements, overage loco-
motives are not being withdrawn from service for the present. New broad-
gauge locomotives will be distributed among all major Railways. New metre-
gauge locomotives are at present in use on the Bengal and Assam Railway.
They will, however, be utilised on other Railways if necessity arises.

_4c)-The answer is in the affirmative. Messrs. Rendell, Palmer and Tritton
and other Specialist Railway Officers in India were consulted before the orders
were placed. The orders were placed in consultation with the Supply auth-
oritied of the United Nations, who allotted manufacturing capacity after con-
sidering the requirements of all other bases and fronts. The ordinary peace-
time procedure -of calling for tenders could not, of course, be followed in the
cireumstances.

{d) T refer the Honourable Member to my replies to questions No. 11 and
No. 17 asked on February 8, 1945. I shall be making a further statement on
the subject in the course of my speech on the Railway Budget later in the day.

Statement giving the number of locomotives put into service during 1944 received against the
orders p'acel by the Railway Board, their country of origin and estimated cost

Estimated cost
Country Put into per erected

Type of locomotives of service locomotive
origin during in India (in
1944 thousands)
Broad Gauge No.
X.Dominion . . . . Canada. 142 3,29
Consolidation . T. 8. A. 52 2,96
Electric Diesel U. 8. A. 1 2,30
X-Dominion . U. 8. A, 3,49
X-Eagles U. 8. A. 40 4,20
Total . 382
Metre Gauge
Mac Arthurs . . . . . . . TU.SA 286 2,34

NEw ScaLEs oF Pay FOrR GuARDS, ETC., ON EAST INDIAN RaILway

278. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable the
Railway Member be pleased to state if the new scale of pay of Guards Grade I
and Grade TI, Assistant Station Masters, Office clerks, Commercial clerks,
Signallers, Numbertakers and Ticket Examiners of the East Indian Railway is
less then the old and co-ordinated scale of pay of the aforesaid staff?

(b) If so, is it not a fact that the present scale of pay including Dearness
Allowance and cheap rations is not sufficient to satisfy the needs of the

3
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staff under the present circumstances? ~ Will the Honourable Member eonsider
the advisability of restoring the old or the co-ordinated scale? _

(¢) Is it not a fact that Guards Grade I and Grade II do the same work
and work daily the same number of hours?  If so, why are they not paid equal

ay”? -
P "(d) What are the minimum qualifications for a Guard’s post in either Grade?

The Honourable Sir Edward Benthall: (a) Yes, with a few exceptions.

(b) Government’s policy is to meet the present rise in the cost of living by
granting relief in cash and in kind, the scale of relief being adjusted from time
to time. They do not consider the present time, when conditions are unstable
due to the wsr, to be opportune for undertaking a revision of scales of pay.

(¢) Guards, Grades I and II, do not necessarily have the same duties or
work for the same number of hours. Their classification into grades, with
different scales of pay, is based generally on the classification of trains, the
higher grade Guards being normally employed on main line important services,
while Grade IT Guards are employed mainly on Goods and Branch line passenger
trains.

(d) Direct recruits to Grade I are required to have passed the Cambridge
School Certificate Examination or possess & University degree, while the mini-
mum qualifications in the case of candidates for Grade II is the Matriculation
Certificate or its equivalent.

Mr. Muhammad Nauman: In reply to part (a) of the question, the Honour-
able Member has said, ““Yes, with a few exceptions’’. May I know what is in
the mind of the Honourable Member with regard to these exceptions, beeause to
the best of my information on the E. I. R. the grade of A class European and
Anglo-Indian Guards, which was Rs. 250—550, has now been reduced to
Rs.100—250,

The Honourable Sir Edward Benthall: What I said was “‘with a few excep-
tions””. The exceptions are that some of the revised scales start or terminate
at a lower level,

Mr. Muhammad Nauman: The question here is ‘is it not lower than what
E used to be before’? That is the question which my Honourable friend

as put.
“ T,l,m Honourable Sir Edward Benthall: My answer is, ‘‘Yes, with a few excep-
ions”’.

Mr. Muhammad Nauman: Does the Honourable Member propose to bring
in the old scales in the circumstances which are prevailing at present?

The Honourable Sir Edward Benthall: T have answered that in reply to
part (b) of the question. )

Mr. Lalchand Navalrai: If it is not possible to revise their salaries, will
the Honourable Member, in view of the conditions which exist at present, give
them more dearness allowance?

The Honourable Sir Edward Benthall: The question of dearness allowance
is constantly under consideration.

Mr. President (The Honocurable Sir Abdur Rahim): Next question.

Nox-RecoaNiTion oF WAR SERVICE IN PosTs AND ATR DEPARTMENT

1279. *Sardar Sant Singh: Will the Secretary for Posts and Air please
etate if it is a fact that his Department does not recognise war services of its
employees? If the reply be in the negative, will the Department please give
the details of their employees whose services have so far been rewarded by
special promotions? )

‘Sir Gurunath Bewoor: The Department does recognise war services but
employees are not rewarded by special promotion on the ground that they have
served in the Field. Promotions in the different grades are governed bv
Departmental rules. i ‘

1280* and 281*.

+Answer to g.his questiom laid on the table, the questioner being absent.
1These questions were postponed to be answered on the 23rd February, 1945
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PROPAGANDA ABOUT INDIA CARRIED ON IN AMERICA BY BRITISH axD INDIAN
GOVERNMENTS

282. *Mr. Lalchand Navalrai: (a) Will the Foreign Secretary be pleased
to state if there is a propaganda carried on in America by the British India
Government through the Agent General for India in America in regard to
India?

(b) Is it a fact, as stated in the Indian Press that the British Government
spends over Rs. 4 crores per year and the Indian Government spends rupees
twenty-six lakhs a year over this propaganda?

(c) If the answer to (a) and (b) be in affirmative, will the Honourable
Member be pleased to state under whose authority is such false propaganda
being carried on?

(d) If the answer to the above two parts be in the negative, will the Honour-
able Member be pleased to explain why such information is being published,
and what steps did Government take to ascertain the truth?

Sir Olat Caroe: (a) Yes, the Agent General does conduct publicity in the
United States of America.

(b) In reply to the first part I am unable to say what the expenditure of
His Majesty’s Government on publicity in America is. The information given
by the Honourable Member in the second part is not correct.

(c) Does not arise.

(d) T am unable to say why an incorrect statement was published in the
press. In so far as the Government of India are concerned, they have ample
opportunities for knowing the truth regarding this matter in the United States
of America.

Mr. Lalchand Navalrai: With reference to the Honourable Member’s reply
to part (b) of the question, may I know what is the correct information?

The Honourable Sir Sultan Ahmed: My Honourable friend is wrong by
twenty-one lakhs and a half.

Mr. Lalchand Navalrai: If the propaganda is not being made adversely to
India, may T know whether it is being made in favour of India? If so, what
is that?

Sir Olaf Caroe: That is rather an involved question. I am quite sure that
no official organisation is making propaganda against India. '

Mr. M. Ananthasayanam Ayyangar: What is the nature of the propaganda
which is being-carried on there?

Sir Olaf Caroe: T cannot give a lecture on the nature of the whole system
of publicity.

Mr. Pregident (The Honourable Sir Abdur Rahim): Next question.

REVISION OF DEARNESS ALLOWANCE OF POSTMEN AND LOWER GRADE STAFF

283. *Mr, G. Rangiah Naidu: (a) Will the Secretary for Posts and Air
please state whether the Dearness Allowance said to have been revised for the

fogrth time early last year was with reference to the rise in the cost of living
index?

(b) Are Government prepared to accept the demand of the Postinen and
lower grade staff to grant Dearness Allowance at the rate of Rs. 1-8-0 for

every five points rise in the cost of the living index as published from time
to' time by the Provincial Government?

(c) In the alternative, will Government consider the advisability <:nf supply-

ing to the employees necessaries of life at the rates which prevailed prior to
Szptember 1989?

Sir Gurunath Bewoor: (a) The rates were reviewed in the light of the
general course of prices and not with reference to any particular price index or
cost of living index.  The reasons for this are that the rise in the cost of living
has not been uniform throughout India, and reliable cost of living indices are
available only for a relatively small part of the country.

(b) No. The reasons are as explained in reply to (a) above.

. B2
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(¢) No. Government have been taking measures from time to time to afford
necessary relief to their employees and the whole position is again at present
under review. '

CERTAIN MEMORANDUM ADDRESSED TO DIREOTOR (GENERAL, PosSTs AND TELEGRAPHS

284, *Mr. G. Rangiah Naidu: (a) Will the Secretary for Posts and Air
please state whether the Director General, Posts and Telegraphs, to whom a
memorandum was addressed on the 4th February, 1942, made the only proposal
to increase the outstation allowance for Railway Mail Service as a result of his
consideration of the suggestions in the Memorandum?

(b) If there were also other proposals, what were they, and why were they
not considered by Government ?

Sir Gurunath Bewoor: (a) The Honourable Member is presumably referring to
the memorandum from the postmen and lower grade staff of the Madras Circle,
which was placed before the Director-General, Posts and Telegraphs, when he
visited Madras on the 4th February 1942. If so, I would refer the Honourable
Member to the reply given to part (a) of his starred question No. 826 on 14th
November 1944, )

(b) The other proposals contained in the memorandum related to a variety of
subjects. These were duly considered and disposed of by the Director General
to whom the memorandum was addressed.

INADEQUATE STRENGTH OF POSTMEN AND LOWER GRADE STAFF

285. *M:r. G. Rangish Naidu: (a) With reference to the answer to starred
question No. 829, dated the 14th November, 1944, that the increase in the
ministerial staff above the rank of Postman was on account of increased busi-
ness, will the Secretary for Posts and Air please state whether the increased
business entails increased work on the Postmen and lower grade staff also?

(b) What was the strength of the lower grade staff in 1925 and what is their
present strength in the Madras Circle? Will Government please take necessary
steps to augment this strength?

Sir Gurunath Bewoor: (a) Yes, but not in all cases nor in the same proportion.

(b) The strength of the lower grade staff (including Postmen) in 1925 was
9,677 and in October 1944 it was about 8,656, but 1 must explain that the
decrease is due to a big reduction of over 1,500 in the number of runners who
are included in Lower Grade Staff as a result of numerous Runners’ Lines having
been replaced by motor mail services. There has actually been an increase of
about ten per cent. in the number of Postmen and other inferior servants ex-
cluding Runners. The staff of all classes and categories is increased from time
to time as and when justified.

Prof. N. G. Ranga: How does it compare with the increased amount of
work that is being carried on by these people?

Sir Gurunath Bewoor: I mentioned that the staff of all categories and classes
is increased from time to time as and when justified. There are certain standards
laid down in the Department according to which as the work increases the
staff is inereased.

ALLOWANCES PAID T0 CLERES BUT NOT To POSTMEN AND LOWER GRADE STAFF IN
Mapras PosTar CIROLE

286. *Mr. G. Rangiah Naidu: (a) With reference to the answer to starred
question No. 330, dated the 14th November, 1944, that such allowances as com-
pensatory allowance, ete., are admissible to Postmen and lower grade staff, will
the Secvetary for Posts and Air please state the places in the Madras Cirele
and the rate at which the allowance is paid to clerks but mnot, paid to Postmen
and lowor crade staff?
~ (b) What are the places in the Madras Circle and the rate at which ths
aliowane: is paid both to clerks and Postmen and lower crade staff, separately?

« {e) Tt the answer to the above reveals invidious distinction between ths
clerks and the Postmen and the lower grade staff, will Government take neces.
sary steps to remedy the anomaly? : . ' )

-
[ ]
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Sir Gurunath Bewoor: (a) and (b). The information asked for by the
Honourable Member is given in Appendix 10 of the Manual of Appointments and
Allowances of Officers of the Indian Posts and Telegraphs Department (2nd
Edition), a copy of which is available in the Library of the House.

(c) These allowances are sanctioned on the merits of each case with referenc-
to the scales of pay, conditions of service, and other relevant factors in respect
of each class of employee and the question of invidious distinction or anomaly
does not therefore arise.

Prof. N. G. Ranga: Are efforts made to review the conditions under which
the lower grade staff and postmen are employed and also whether the various
allowances are given or given at a lower rate?

Sir Gurunath Bewoor: I mentioned that these allowances are sanctioned on
the merits of each case with reference to the scales of pay, conditions of service,
and other relevant factors.

P.rot. N. G. Ranga: In regard to those relevant factors and conditions of
service, have any efforts been made to review the conditions of service under
which these men are being employed because it is a universal fact that they
have been paid extremely low salaries.

. Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is arguing.

Prof. N. G. Ranga: Has any effort been made to review the conditions under
which these lower paid officials are employed?

Sir q-lll'unath Bewoor: Reviews are always made, whenever representations
ars received.

LEAVE RESERVE CLERKS IN P0OSTAL DEPARTMENT

287. *Mr, @, Rangiah Naidu: (a) Will the Sectretary for Posts and Air
please state whether there is a category of leave reserve clerks in the I’ostal
Department? If, so, what is their percentage to the total strength of perma-
nent clerks?

(b) How are they distributed to each office or are they stationed at central
places and deputed to act for incumbents proceeding on leave?

(c) Will the Honourable Member consider the advisability of creating a
category of leave reserve for Postmen and lower grade staff?

Sir Gurunath Bewoor: (a) The reply to the first part is in the affirmative.
The percentage varies in different branches of the department.

(b) The arrangement is as stated in the latter part of the question.

(¢) No; as substitutes are employed when such officials proceed on leave.
FrxaTION OF BAsic PAY DEMANDED BY ALL-INDIA POSTMEN AND LOWER GRADE STAFF

1288, *Mr, @. Rangiah Naidu: With reference to the answer to starred
question No. 883, dated the 14th November, 1944, that there is no difference
in the nature of duties performed by the old ard the new entrants, to Postal
Department, does the Secretary for Posts and Air propose to abolish new scales
of pay introduced in 1981 and fix the basic pay as demanded by the All-India
Postmen and lower grade staff?

Sir Gurunath Bewoor: No, Sir.

NEGOTIATIONS FOR CONFERMENT OF UNITED STATES CITIZENSHIP ON INDIANS

289. *Mr. T. T. Krishnamachari: Wil] the Foreign Secretary please state:

(a) at what stage the negotiations for conferment of United States Citizen-
ship on Indians now are; and

(b) whether no progress has been made in the matter due to the indifference
of the Indian Agent-General in the United States of America ?

Sir Olat Caroe: (a) The attention of the Honourable Member is invited to
the reply given by me on the 8th February 1945 to question No. 8 tabled by
Sardar Mangal Singh.

+Answer to this question laid on the table, the questioner having exhausted his quota.
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(b) The Government of India deny this suggestion. On the contrary the
Agent-Ganeral has continued to represent with marked initiative and in un-
mistakable terms the importance as the Government of India see it of early
legislation to enable Indians to acquire citizenship rights in, and rights of entry
into the United States.

Mr. T. T. Krishnamachari: May I ask the Honourable Member if he re-
members, it answer to the question he referred me to, he spcke of the inclina-
tions of the Agent General. Are the inclinations favourable to press the claims
of Indians generally?

Sir Olat Caroe: 1 could not hear what the Honourable Member said.

Mr. T. T. Krishnamachari: The Honourable Member said, in reply to the
question he referred me te, something about the inclinations of the Agent Gen-
erall:l ‘)Are those inclinalions favourable to pressing the claims of Indians gen-
erally?

Sir Olaf Caroe: Whose inclinations ? .

Mr. T. T. Krishnamachari: I think I heard him say something about the
Agent General's irclinations?

tS{)r ?lat Caroe: Of course the inclinations are favourable. Why should they
not be?
~ Mr. T. T. Krishnamachari: I asked a quetsion. I do not expect a question
in return as a reply.

UNSTARRED QUESTION AND ANSWER.
DiSAPPEARANCE OF A PosSTAL CASH BAG IN PESHAWAR

7. Sardar Sant Singh: Will the Secretary for Posts and Air please state if
a postal cash baz containing Rs. 1,500 disappeared in Peshawar? If so, which
official was responsible for it?

Sir. Gurunath Bewoor: The reply to the first part is in the affirmative. As
regards the latter part, investigations by the Police were unsuccessful. Depart-
{nental investigations are now going on with a view to fix responsibility for the
088,

SHORT NOTICE QUESTIONS AND ANSWERS.

DEARNESS ALLOWANCE To OFFICIALS OF THE GOVERNMENT oF INDIA

Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the Home Member
please state: )

(a) whether there are any proposals with the Government of India to in-
crease or give dearness allowance to the various cadres of the officials in the
Government of India;

(b) whether any dearness allowances have been recommended to officials
receiving over Rs. 1,000;

(e) if so, at what rate; and

(d) to whom else and at what rate fresh allowances have been recommended ?

The Honourable Sir Francis Mudie: (a) to (d). Certain proposals for increas-
ing the wir allowance and dearness allowance are under consideration of Gov-
ernment. I regret that I am at present not in a position to give any informa-
tion regarding the nature of these proposals. : ‘

Prof. N. G. Ranga: Why, Sir?

Mr, T. S. Avinashilingam Chettiar: May I know when the Government
expect to make them public?

The Honourable Sir Francis Mudie: Whern a decision is reached.

Mr. T. S. Avinashilingam Chettiar: Will Government take the decision of
this House before thev ecme to their conclusions? '

The Honourable Sir Francis Mudie: No.

Dr. Sir Zia Uddin Ahmad: Will the Standing Finance Committee be

consulted?
The Honourable Sir Francie Mudie: It is not for me to say so'
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Prof, N. G. Ranga: Will the Honourable Member repeat his answer?

Mr, President (The Honourable Sir Abdur Rahim): Which answer?

Prof. N. G. Ranga: His answer to Dr. Zia Uddin Ahmad’s question.

The Honourable Sir Francis Mudie: It is not for me to say.

Mr. T. S. Avinashilingam Chettiar: May I know whether it is the intention
that the Executive Councillors should also get an extra allowance under these
proposals?

The Henourable Sir Francis Mudie: I am not in a position to give any infor-
mation as regards the proposals.

WAR ALLOWANCE T0 OFFICERS UNDER CONTROL OF THE SECRETARY OF STATE
Mr. T. T. Krishnamachari: Will the Honourable the Home Member please

stat&.) whether any recomimendations have been proposed to be made to the
Secretary of State in regard to the grant of war allowances to officers under
the control drawing over Rs. 1,00C per mensem; L o

(b) if the answer to the above is in the affirmative, how it will affect similar
officers under the control of the Governor General in Council;

(¢) the terms on which these allowances will be granted; '

(d) whether any complementary proposals are being considered in regard to
officials drawing Rs. 1,000 and below in supersession of the proposals placed
before thz Standing Finance Committee on the 31st October, 1944 ; if so, what

they are;
(e) whether any change is proposed as a consequence in the existing dearness

allowances, and . '

(f) whether it is proposed to place the proposals before the Standing Finance
Committee for its concurrence; if not, why not?

The Honourable Sir Francis Mudie: (a) to (f). I would refer the Honourable
Member to the answer 1 have just given to the .previous short notice question
by Mr. T. S. Avinashilingam Chettiar.

Mr. Muhammad Nauman: What extraordinary objection is there in making
the proposals known to us? Is there any secret behind them? Is there eny
design underlying these proposals which Government is shy of disclosing at “his

stage?
’ Honourable Sir Francis Mudie: The only reason is that the proposals

are.niot yet ready.

Mr. Muhammad Nauman: There are some proposals in the mind of the
Honourable Memnber. Why is he shy of disclosing them to the House? »

‘Mr. T, T. Krishnamachari: With reference to part (d) of the question, may
1 ask the Honourabl: Member whether the file in regard to these proposals was
started immediately after the 81st October, 1944, after sanction was given by
the Standing Finance Committee to the grant of war allowance to people draw-
ing Rs. 1,000 and below?

The Honourable Sir Francis Mudie: I do not zemember what part (d) is.

Mr, T. T. Krishnamachari: Part (d) is before the Honourable Member.

The Honourable Sir Francis Mudie: T would refer the Honourable Member to
the answer I have already given.

Mr. T. T. Krishnamachari: The answer does not cover my question whethzr
the file was started immediately after the war allowance ~sanctioned by the
Standing Finance Committee on the 81st Qctober, 1944, to officers dréwing
Rs. 1,000 and below.

The Honourable Sir Francis Mudie: I do not remember when the file started.

Sir Muhammad Yamin Khan: When does the Honourable Member think
thai kis preposals will be ready? :

Mr. N. M. Joshi: After the Assembly Session is over.

. 'The Honourable Sir Francis Mudie: No, they will be ready before the
Assembly is over.

Mr. T. S. Avirashilingam Chettiar: May I know whether any provision has

been made in the Budget for these allowances?
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The Honourable Sir Francis Mudie: No provision has been made.
Mr. T. T. Krishnamachari: May I ask how the Honourable Member is able
. to reconcile the answer given by him to the short notice question today with
the answer which he gave yesterday when an adjournment motion was sought
to be moved?

The Honourable Sir Francis Mudie: The position is the same.

Mr. T. T. Krishnamachari: In view of the Honourable Member’s reply to the
short notice question today is not his acceptance of these short notice questions
a mere farce?

Prof. N. G. Ranga: May I know whether the Finance Member was consulted
to see if he agreed with these proposals?

(No answer was given.)

AMENDMENT TO COORG MOTOR VEHICLES RULES:

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port): Sir, I lay on the table a copy of the Notification No. 2/RF-243/44, dated
the 3rd January, 1945, relating to an amendment of the €oorg Motor Vehicles

Rules, 1940, under sub-section (8) of section 183 of the Indian Motor Vehicles
Act, 1939.

THE CHIEF COMMISSIONER OF COORG
NorrFroarron
No. 2/R.F. 243/44, dated Mercara, the 3rd January, 1945
In exercise of the powers conferred by section 41 of the Motor Wehicles Act, 1939 (IV of
1939), and the notification of the Government of India, Department of Communication No.

.R. 60, dated the 28th June 1938, the Chief Commissioner is hereby pleased to make the
following amendments to the Coorg Motor Vehicles Rules, 180, issued with his notification
No. R.F. 43/121-39, dated the 26th March 1940 :—

Amendment.

(1) In Rule 30(a) after the words ‘‘Provincial Government” add the following :—

“‘A certificate of fitness issued by a competent authority in the Prcvince of Madras shall
be deemed to be a certificate of fitness granted under this Rule.”

(2) In Rule 30(g) delcte the words ‘‘Either”’ and ‘‘Madras or’.

2. The amendment hereby made shall be deemed to have been made to have come into
force on and from the lst January, 1945.

E CHENGAPPA.
Chief Commissioner.

RATLWAY BUDGET FOR 1945-46

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Sir, the figures which I am about to disclose in presenting the
Railway Budget for 1945-46 are, judged by pre-war figures, phenomenal; but
i5 is of still greater importance that they reflect the success of the railways
in performing the task laid upon them.

The past year

2. Assisted by the welcome absence of serious natural disasters in the shape
of floods and cyclones or man-made hindrances to movements, performance
has shown a satisfactory improvement. The Bombay explosion caused a small
amount of damage to the railways and dislocated traffic in the Bombay area
for some considerable time but this and a series of minor floods, unlike ’ghe
misfortunes of the two previous years, had no major effect upon the carrying
or eurning powers of the railways. In the first 8 months of the year the
railways loaded 71 per cent more wagons and carried nearly 2,0001000 tons
more goods than in the same period of the previous year. Coaching traffic,
judged by earnings, showed a remarkable increase of some 30 per cent, spread
over all railways. The heaviest regional increase in goods traffic has, of course,
been on the lines of communications to the Burma front where rolling stock
was concentrated and where we had the invaluable assistance of our American
friends over a large section of the metre gauge; but other gailways less fortu-
nately placed have also shown ereditable increases. Continuous efforts ure
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being made to speed up traffic and expedite the turn round of wagons but
several fuctors have tended to oftset further improvements such as the more-
stringent operation of the priority svstem, the longer delays at terminals
resulting from war conditions und the quality of coal which in some areas-
particularly has led recently to frequent engine failures and consequent dis-
location of traffiec. Considering the increasing difficulties under which railways
have been working, the statistics of operating efficiency have been fairly well
maintained.

The Civil and Military load

3. The military operational demands have been met to the satisfaction of
the Service Chiefs. The expansion of capacity on the Lines of Communica--
tion to Assam has been in excess and in advance of the target and over the rest-
of the Indian railway system military movements generally have had a higa
degree of priority which has enabled military programmes, with the inevitable-
minor hitches, to be carried through. This must be attributed not only to the
good work of the Railway and Priority authorities but also to the close co-
operation of the Sevvices. A notable example of this is the work of the Panel’
in Calcutta which regulates not only the military lift to the front but also the
civil supplies to Assam and East Bengsl. The special thanks of the Railway
Department are due to General Lindsell, Principal Administrative Officer,
General Headquarters, and his British, Indian and American colleagues for
their help and support.

On the civil side essential programmes have, on the whole, been successfully
carried out, though many trade movements of low priority have been of neces-
gity held up. The machinerv established by the Priorities Branch of the-
War Transport Department has functiohed with increasing smoothness and
efficiency largely owing in the same way to the closer co-operation established
with other Departments of the Government of India and with Provincial Gov-
ernments. Particular mention may be made of the inter-provincial distribu--
tion of food grains and sugar in association with the Food Department; of the
distribution of cotton cloth in co-operation with the Textile Commissioner and
the Industries and Civil Supplies Department; and of the movement of
timber, iron and steel and cement under arrangements with the Supply
Department. In the case of many other major commodities, there has been
progress both in distribution and in collection of raw materials combined with
economy in transport by means of zoning and rationalisation. As regards
focdstuffs in particular, there were local shortages of particular commeodities
from time to time in certain areas due to congestion of traffic but these were
on a greatly reduced scale owing to the improved system of distribution sand
the railways can claim with satisfaction that in 1244 nobody ir India wenf
short of the necessaries of life because of failure of rail transport. _

Coal supplies for the railways have been a continual source of anxiety owing
to the low coal raisings. A vigorous campaign of fuel economy has been 11
force and one of the steps taken has been the closiag of numerous stations. On
one occasion the curtailment of passenger services for a short period was also-
necessary. Railway coal stocks are at a dangerousty low figure and must
be increased. The demand for wagons for coal loading for the year was on A
slightly reduced scale and has been s particuler cause of watchfulness by the
Wagoﬁ Interchange Control. Over the vear, however, all coal offered ‘was-
moved. Reduced coal raisings during the later months of the year as usual
afforded a temporary chance to catch up arrears of movements of other goods
but with the coming of the present good coel raising season, and with heav_m;
demands for traffic and particularly a large inere'ase in military traffic a perio
of great wagon stringency is likely to ensue this spring and to last at least
until substantial deliveries of wagons mature in the second half of the year.

In order to interest the public in the difficulties and achievements of tbi
railwavs we are holding a Railway Exhibition at New_ De}hl !:ltatlox_l in 1?;‘
begiuﬁing of March and I hope Honourable Members will give it their hearty

patronage.
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Constructional work

4. The magnitude of the work accomplished by the Engineering Departments
12 Noox °f the railways to increase the line capacity and to supply military
: depots and airfields is not generally appreciated. Since the war
-began over 1,400 miles of military sidings have been constructed, 70 mileg of
_Permanent and 153 miles of temporary sidings for airfields, 21 miles of new
- single line and 400 miles of doubling or quadrupling have been completed up
to the end of January 1945 and the programme is by no means finished. In
-addition 198 crossing stations, additional loops at 174 stations, lengthening of
loop at 145 stations and remodelling of 80 large station yards have been com-
‘pleted. In all some 3,500 miles of track material have been arranged 'for
(including 1,205 miles for overseas) so that in spite of the difficulties arising
from shortage of materials and labour and the pressure of every day mainten-
-ance work, the engineering departments have succeeded in providing the
-equivalent of a good sized railway system with a speed and reliability of
~which, considering the circumstances, they may well be proud.

Passenger traffic

5. As foreshadowed last year, the upsurge of passengers has continued.
~Some 10,000,000 passengers more were carried monthly in 1944 than in 1943
-and 25,000,000 more are now being carried than in 1942 in spite of the relative-
ly small increase in war activity of which the figures of coal consumption and
-rail movements of goods are a good index. This fact, coupled with the com-
-paratively large percentage increase in upper and inter class passenger traffic,
- demonstrates beyond doubt that apart from military passengers the increase in
travel is due to the increased availability of money. The publicity campaign
1o restrict travel proved largely fruitless and expenditure. on this has been
heavily reduced. Certain other steps which were discussed by the Central
Advisory Council for Railways have been taken, rotably the promulgation of a
new Defence of India Rule No. 85-C, to provide police help to railway servants
to prevent travel on foot-boards, the restriction of travel by Mails and Ex-
‘presses to journeys of not less than a certain distance, the encouragement of
bus services in congested areas, and stricter measures to combat ticketless
“travel. 8pecial military leave trains have been run to reduce the military
-demands on the space available for the public and further extension of this
practice is under consideration. Vigorous efforts to improve the lighting,
-fitting, and cleanliness of trains have been and are being made but thefts of
~“fittings have reached phenomenal proportions, any brass work is systematically
stolen and the wastage of electric light bulbs is of such dimensions that im-
ports and local manufacture in spite of pressure for priority are unable to
meet more than 50 per cent of our demands, while the intensive use of stock
makes it difficult to service the carriages to pre-war standards. Continuous
efforts are, however, being made by all railways to improve conditions and
‘we have renewed assurances that the electric bulb supply will soon be on &
more satisfactory basis. The only cure for the present congestion is to increase
‘passenger services, but it is impracticable for the railways to apply this remedy
effectively owing to the demand for coaching stock for the transport of Armed
Forces, the shortage of supplies, particularly of timber, for constructing new
coaches, and finallv the coal shortage which necessitates the conservation of
cosl in whatever ways are possible. In spite, however, of the shortage of
materials all possible efforts are being made to bring into service every coach-
inyg vehicle which can be made to run and to construct more cdaching stock, if
necessary of inferior wartime specification, in order to relieve the pressure.

Post-war olans
6. Good progress has been made with the details of the' post-war pla.ng’ which
were discussed by the House during the last Budget Session. A tentative pro-
gramme of construction of new railways has been prepared in consultation with
“Pravincial Governments. This can bhe put into operation at reasonably short
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notice and will keep the railways occupied for several years. Standards for
improved rolling stock and plans for amenities for third class passengers and
staff are being finalised. As regards the manufacture of locomotives and
boilers in India, it is hoped to complete the agreement with Messrs. Tatas
at an early date and to hand over the Singhbhum shops to them on April
1st, 1945. With assistance from the Tata Iron and Steel Works and from the
East Indian Railway it is planned to produce 100 boilers within 15 months of
that date which, even if not fully achieved, will afford substantial relief owing
to the late deliveries of boiler orders from overseas. The lay-out and equip-
ment for the manufacture of locomotives at Kanchrapara under State manage-
ment are also being finalised and sufficient progress has been made to enable
orders for certain heavy machinery to be placed so as to prevent any -avoid-
able delay in commencing manufacture as soon as the works have been remo-
delled after release from their war functions. Proposals for an overhaul of the
rating system and for a regrouping of railways are in hand but nothing useful
can be disclosed at the present juncture. A Committee has been set up under
the chairmanship of Mr. John Sargent to examine the question of encourag-
ing tourist traffic after ths war both by Indians and by tourists from overseas.
Generally it is safe to say that railway plans for post-war reconstruction are
as well ahead as or in advance of those of any other department of Govern-
ment.

As regards the gquestion of road-rail competition, Government have very
recently had the advantage of a full discussion of the post-wur problems at
meetings of the Transport Advisory Council and of the Policy Committee on
Transport. - These bodies were unanimous that effective co-ordination is essen-
tial, although there is, naturally, still some difference of opinion as to the hest
methods of achieving it. Government are approaching the problem in the post-
war period in the light of the advice tendered by those two bodies, and from
the point of view of securing the utmost productivity of all forms of transpnrt
on a basis of rationalisation with the maximum possible co-ordination between
the various transport media. In particular they seek to secure a close co-
ordination between railway and road interests, whether the latter be those
of road-operating companies or of Provincial Governments who may in fufure
participate in road transport operation. In order to regulate competition, they
seek, within the general framework of the Motor Vehicles Act, to secure that
control of fares, routes and traffic on roads shall be exercised in accordance
with principles to be agreed upon between the Centre and the Provinces, such
control to be exercised through Provincial Transport Authorities. A still closer
community of interests will be sought, where possible, by the railways nego-
tiating financial participation in road transport companies where the Provineial
Gouvernment concerned is prepared that they should do so. In short the
Central Government are willing to consider any methods of securing the joint
interests of road and rail development and to accommodate the means of
co-ordination so far as possible to the policy found to be most suitable to the
varying needs of Provinces. This policy appears to be suited to the prevailing
conditions and to be best calculated to result in a rational, rapid and pros-
perous development of internal transport. This would allow for further deve-
lopments in the direction of the organisation of road transport through public
atility corporations should that be accepted by the Central and Provineial
Governments of tomorrow as the goal to be aimed at. In the meantime road
transport services are being organised to afford relief on congested sections and
to encourage movement of essential supplies.

Rolling stock

7. The Wedgwood report in 1937 expressed the view that the Indian Rail-
ways had an excess of engines. It must be remembered, however, that they
were then regarding the problem solely from the point of view of economy in
niormal peace time cenditions and in pre-war days there was regularly a short-
age of wagons during the busy season, as the result of maintaining cnly a
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minimum stock, which was said to have had some hampering effect on indus-
try. The war has shown that the railways have been much handicapped by
the shortage of power and wagons. As the result of pre-war economy no less
than 29 per cent. of India’'s locomotives are now over 35 years old, but all
serviceable rolling stock has had to be kept in operation, often at a high cost
in repairs and in efficiency in order to meet the emergency. As soon there-
forc as the Japanese aggression showed in 1942 that an increased burden would
fall on Indian railways, orders were placed for engines abroad and for wagons
in India to the maximum capacity of the Indian wagon industry. As the
mounting military load on Indian railways became evident, combined with the
heavy wear and tear on existing stock, it became necessary, with the approval
of the Standing Finance Committee for Railways and as reported in my last
twc budget speeches, to increase the orders and, owing to the fact that the
Indian wagon industry was already filled to capacity, to place in addition large
orders for wagons overseas. The total stock ordered for use in India since
1942 has been 9387 broad gauge engines, 415 metre gauge engines, 46,734 broad
gauge wagons, 12,481 metre gauge wagons of which 17.934 broad gauge and
661 metre gauge wagons have been ordered in India. The liability for the
cost of the metre gauge engines and wagons is a matter which is still under
discussion between the Railway and War Departments. Of these, 255 broad
gauge engines, 334 metre gauge engines, 4,029 broad gauge wagons and 8,790
melire gauge wagons were in service by the middle of January 1945. In addi-
tion to this, metre gauge engines and wagons sent_overseas from the Indian
railways in the early part of the war are now being returned in considerakle
numbers. Tt is expected that the whole of the orders from overseas will be
in service by the earlv part of 1946 and the latest order for 10,000 wagons
placed on the Indian industrvy is now- scheduled for delivery in 1946 or early
1947.

The orders placed are by nermal pre-war standards immense but so was the-
emergency which faced Indian railways. It is no secret that the situation bas
been one of great anxiety for the last two or three years. It has only been
by the narrowest of margins and with considerable delays that the railwags
have succeeded in moving the requirements of the Services in addition to the
people’s food and the raw materials and products of industry. Much less
essential traffic has not moved at all. The military load planned for the rail-
ways in the ensuing vear is higher than ever and for this reason and in order
to safeguard essential civil movements, a resolute attempt had to be made
to place the rolling stock position on a sound basis. There was, of course, no
time for a leisurely.purchase in the cheapest market and at the cheapest time.
We had to act vigorously. There is no doubt that the timely arrival of metre
gouge engines and wagons played a significant part in the victory of Imphal
and the replacements and reinforcements which broad gauge railways have
reccived, though relatively small hitherto, have just turned the scale in main-
taining the civil life of the country. In a few months when wagons come
rolling in, we hope to be in a happier position altogether to supplv the war-
time needs of the country for the movement of goods and subsequently, after
making allowance for the necessity for overtaking arrears of maintenance and
for o return to more normal operating methods involving better service to the
publie, to be in a better position to meet also the high hopes of POSt'WF"
industrial and agricultural expansion. The public will, however. naturally 9e
anxious, with an eve to the future, to know what will be the effect of these
deliveries of rolling stock on the Indian locomotive and wagon industries.
There is no difficulty in giving an assurance on this point. Tn the case of
locomotives, the deliveries will barelv replace the overace locomotives which
ought to be scranped and no provision at all has heen made for deliveries
of passenger engines so that there is no doubt that thers will be plenty of
orders available for the new locomotive works which are heing established
provided funds are conserved for the purnose. Tn the case of wagons our
present orders have had the effect of anticinating future demands tn some
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extent and will provide for some overall increase in our stock, but in the 10
years from 1945-46 an average of 5,400 wagons will become overage each year
against an average of 480 which were stil] due replacement in the previous 10
years. There, therefore, appears from the technical aspect to be room from
1947 onwards for wagon orders on the Indian industry in excess of the pre-
war average. It will also be necessary to initiate a programme for the recons-
truction, _to conform to Indian standards, of the wooden bodies of certain stock
of war time specification received from America and there is the possibility .
of the wagon builders undertaking the provision of coaching stock of all-steel
construction.

Finance of Rolling Stock and War Works

8. According to the prirciple adopted in Indian finances, commercial depart-
ments of the Government ot India bear the full cost of capital assets acquired
whether under Lease-Lend terms or otherwise. The Railway Department is
not therefore concerned with the arrangements made by the Government of
India in the Finance Department with the United States of America. The
effect of these large purchases on the finances of the railways must clearly he
abnormal, especially since they have been made at war prices and in some
cases the stock delivered has been below Indian standards. Fortunately the
railways have been and will, we hope, continue to be.able, aided by this
additional equipment, to offset these abnormal charges by earning abnormal
profits which the Government propose to allocate in large part to paying for
the abnormal cost of war purchases and the cost of works undertaken for war
purposes, costs which would be a charge against the War budget but for the
fact that Railways are a commerical department. I will now proceed to des-
cribe the special measures which Government have decided to take to bring
the above principle into effect. _

The amounts expected tc be spent on locomotives and wagons in the -four
vears 1948-44 to 1946-47 will be about 94'75 crores. If this expenditure is al-
located under the ordinary rules, there would be a debit of 16 crores to capital
and of 78% crores to the Depreciation Reserve Fund. The figures of expendi-
ture incurred on works are not so striking, but they are, nevertheless, substan-
tial. The application of the ordinary rules would result in some degree of over-
-capitalisation and a very serious depletion of the Depreciation Reserve Fund,
which woull be crippled thereby for future renewals programmes, more especial-
ly those of the immediate post-war period.

To deal first with the works it has been decided that all works of gensral
traffic utility executed at the instance of the War Department to meet the neads
of war time military traffic will be charged to military estimates and the
Railways will pay interest and depreciation at agreed rates subject to the ar-
rangement being reviewed at the end of one year after the war. This arrange-
ment will give a considerable measure of relief to Railway capital. In addition
there are numerous other works such as military sidings, depots, etc., construct-
ed for the sole use of the War Department. The costs of such works are shared
between the Railways and the War Department according to .certain preseribed
code rules. Although the Military sidings, depots, etc., constructed during the
‘war should be treated as temporary, the Railway share of the cost, which is
estimated at about 3 crores, has been charged to capital. It is now proposed to
transfer this expenditure to working exnenses in accordance with the principles
.of allocation of temporary Railway works. As regards other important Capital
and Depreciation Fund works for purely railway purposes, we propose that 50
per cent. of the expenditure incurred after 1942-43 should be debited to working
expenses in view of the hich cost of these works resulting from the war. Under
this head, we have for the present made a provision of 1'50 crores to cover the
expenditure for which particulars are available.

/
The rolling stock presentz a much greater problem hoth in intricacy and
magnit ide. WEe are; however, able to solve thiz problem by making a change
in the rules of sllocation as a temporary measure for the period of the war. All
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rolling stock will be treated as being on replacement account. Under the exist-
ing rules a newly acquired wagon or locomotive is compared with the corres-
ponding unit that is treated as having been replaced. 1f there is any increase in
the capacity of the wagon or in the tractive effort of the locomotive the pro-
portianate cost of such iucrease is debited to capital. The increases to capacity
thus made render soiue wagons or locomotives superfluous, and their cost at
original prices is credited to capital by charge to Depreciation Fund. There
may actually be no increuse in total capacity but there would be a net debit to
capital becanse on individual unit basis the cost of increases in capacity 18
charged to Capital at present day high prices while credit is afforded at original
prices. We now propose that a charge to Capital should be raised only when
the total capacity of wuagons or the aggregate tractive effort of locomotives is
increased on any railway after making allowance for difference in estimated lives
of the old and the new stock. If under this new rule any debit is involved to
capital we propose to apply a suitable formula to write off the element of excess
war tirne costs by debit to working expenses. Actually under the programmes
so far sanctioned there is no increase in the aggregate tractive effort of locomo-
tives while the increase in the aggregate wagon capacity is very small.

In respe:t of the charge to the Depreciation Reserve Fund we propose with
the approval of the Standing Finance Committee to adopt the following
measures [ —

(i) debits to the Fund will be limited to the amount accumulated therein for*
the items that are treated as replaced;

(i) the difference between the accumulations in the Fund and the original
cost of the items treated us replaced will be found from the Railwayv Reserve.
This difference represents the arrears of depreciation which as provided for Ly
the Convention of 1924 forin an appropriate charge on the Railway Reserve;

(iii) the balance will be charged to working expenses.

Fummarising the finnucial results of these proposals in *respect of wagons
and locomotives, the charge to Capital will be about a crore; that to Deprecia-
tion Fund will be reduced from 783 to 22 crores; there would be a withdrawal
of Rs. 104 crores fron. the Reilway Reserve and a sum of 613 crores will be
debited to working expenses. Adding 3 crores for Military sidings, depots, ete.,
and 1} crores for works the particulars of which are available, the total amount
that is proposed to be debited te working expenses is Rs. 66 crores of which 24
crores will be accounted for in 1944-45, 30 crores in 1945-46 and 12 crores in
1946-47.

Capital and Depreciation Fund, 1944-45

9. Having explained this background, I turn to the capital and depreciation
expenditure in th: current year. When I presented the budget last year I esti-
mated an expenditure of 52°22 crores, 28'7 crores chargeable to capital, 23
creres to the depreciation fund and 52 lakhs to revenue. During the course of
the year we arranged to terminate the contract of the Bengal Nagpur Railway
by paying 4-8 crores of which 4 crores will be charged to capital and 80 lakhs
representing compensation for loss of profits to working expenses. In parenthe-
sis I must observe that the acquisition of the last big Company-managed Rail-
way by the State is an event which in peacetime would have heen a“source of
more than passing-comment, and in war time has been a notable achievement
}mving regard to the volume of other work. TUnder suspense we anticipate an
increase of 1'85 crores while the estimate for released material is now 1-77
crores against the originel expectation of 4 crores. Due to delay in the final
settlement with Liquidators of the Bengal and North Western and Rohilkund
and Kumaon Railways we expect a bigger throw forward from 1943-44 and the
expend:tnrfs now expected is 125 crores against the budget provision of half a
crore. This additional expenditure has been more than counter-balanced by the
relief aﬁordt?d a8 a result of the measures T have outlined above for the avoidance
of over-capitalisation and the protection of the Depreciation Fund. Against
the original estimate of 52-22 crores we now expect to spend 56°24 crores, of
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which 12-8 crores will be charged to depreciation fund; 20-84 crores to revenue,.
2-17 crores to railway reserve and 20-93 crores to capital.
Capital and Depreciation Fund, 1945-46
10. For 1945-46 our total demand for expenditure chargeable to Capital and

Depreciation Fund is 32 crores of which 22} crores will be met from the Depre--
ciation Fund. Wa  propose to  purchase three Railways—Podanur-Pollachi,
Jacobabad-Kashmore and the Dibru-Sadiya—at the aggregate cost of 2°83 crores -
of which 226 crores will be charged to capital. Our works programme is for
an exp2uditure of 15°92 creres.  After making a luinp sum cut of about 20 per
cent. we have provided 126 crores, 5-4 crores chargeable to capital and 7-2
crores to depreciation. Our total rolling stock programme for 1945-46 is 72-60-
crores, but to provide for throwforwards for the next year we have made a lump
sum cut of 25 per cent leaving the net provision at 54 crores, of which 30 crores
will be chargeable to revenue, 5-8 crores to railway reserve, 15-9 crores” to-
depreciation fund and 28 crores to capital. Our suspense balance is likely to
increase by about 8 crores but we expect a credit of 4 crores, 13 crores for
released materials and 2% crores for dismantled lines and abandoned assets.

Accounts of 1943-44

1J. I turn now to the income apnd expenditure of the past, the present and
the coming year. Beginning with 1948.44, it was estimated that the year-
would end with a surplus of 43°77 crores. But the receipts during the last three
months proved better by 6'93 crores entirely due to passengers and parcels
traffic while our working expenses exceeded the revised estimate by eleven
lakhs only. The net result was a surplus of 5084 crores, out of which general
revenuss received 37 64 crores and railway reserve 138°2 crores.

Revised Estimate for 1944-45

12. Our estimate of receipts for the current year was 182 crores. Our-
revised forecast is 214:30 crores. To this increase of 82-80 crores ‘Goods’ have-
contributed 6 crores, ‘Passengers’ 9.86 crores, and ‘Other Coaching Traffic’ the:
high figure of 17°4 crores on account of more miilitary specials and of a pheno-
menal growth in our parcels traffic.

Our budget estimate ol gross working expenses including appropriation to-
the depreciation reserve fund was 114'28 crores. We now expect an expendi-
ture of 147-49 crores. To make a proper comparison with our budget, how--
ever, we should exclude a sum of 24 crores, representing adjustments on ac-
count of temporary militery sidings and of works and rolling stock under the-
varirus decisions I huve alresdy described, so that our revised estimate exceeds
Sur budget only by 94 crores. This is due mainly to dearness allowance-
215 crores, additional staff 1°76 crores, more expenditure on repairs and
maintensnce and stores 2°2¢ crores, other miscelianeous increases about 3

crores, which includes provision for 25 lakhs for wireless installations and!
35 lakhs for road transport services.

Our interest charges would be 94 lakhs less than our budget and our sur-
plus is expected to be 42'01 crores, which is the result of a surplus of 4381
crorss on commercial lines and a loss of 1'8 crores on strategic lines.

Budget, 1945-45

18. We place our earnings for budget purposes for the next year at 220:
crores, which is 5°7 crores above our revised estimate for the current year.
They may well be higher dependent upon the character of the traffic but so
mav the working expenses. It is only wossible in wartime conditions to
budgst on the revised estimates of the current year and to make a modest
estimate of addifional traffic which can be relied upon. Our estimate of ordi-
nary working expenses for the next year is 140-65 crores, out of which 30
crores would, but for the revised procedure introduced for the allocation of
rolling stock, have been charged to capital and depreciation fund. There is
an adjustment of about 24 crores on account of dismantled lines and aban-
doned assets. Other points worthy of notice are that our coal bill will go up-
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by 1'35 crores, our losses on working of grain shops will be 1'39 crores more
‘than this vear and our swaff charges including dearness allowance at present
rates will be 1'32 crores more. We have made a provision of 82 lakhs for
road transport services. The appropriation to the depreciation fund will be
‘1712 crores, which is 11 lakhs more than this year. = Our net miscellaneous
receipts are estimated to be 3'77 crores, an increase of 76 lakhs over this
year while our interest charges will be 27°39 crores, 42 lakhs less than this
year. Our surplus is estimated to be 36°51 crores.

Disposal of Surpluses, 1944-45 and 1945-46

14. I budgeted for a surplus of 42-02 crores for this year of which 31.18
crores was the share allotted to general revenues, after meeting the loss on
strategic lines. ' .

Our estimated surplus for the next year is 36'51 crores (a surplus of 38'34
.crores from commercial limes less loss of 1'83 crores on strategic lines).

As I have alreadv explained to the House our ordinary working expenses
include in 1944-45 a sum of about 24 crores and in 1945-46 a sum of 80 crores
which if we had continued to follow our ordinary rules of allocation would not
have been charged to working expenses. To enable the Railways to finance
this special liability “and bearing in mind the needs of both the General
Revenuzs aud Railways, Government propose that the Railway contribution
‘to the General Revenues skould be fixed at 32 crores in 1944-45 as well as
in 1943-46 With the sukstantial improvement in our revenue position re-
inforced by this favourable arrangement with the general revenue we are able
to relieve .capitsl of the debit of 15 crores and depreciation reserve fund of 56%
crores. We, however, have to be content with smaller net contributions to
the Railway reserve but this is not a high price to be paid for the effective
protection that is ensured for the depreciation reserve fund and the capital
account. The arrangement made with the general revenues whereby the con-
tribution is stabilised at 32 crores for two years is subject to review if the
actuzl position next year {urns out substantially different from what we are
able to forecast now. Next year we shall have the problem of providing
ways and -means ia the budget of 1946-47 for financing the expenditure of 12
-crores left over from previous years under the special procedure I have ex-
plained to the House, as also any further expenditure which it may be neces-
sary to meet under the principle on which that procedure is based. The
basis for sharing the surplus in 1946-47 will be determined in the light of
conditions next year with duc regard to any further special liabilities which
may have to be defrayed from Railway revenue,

After contributing 32 crores in each year to General Revenues we shall
therefore credit to the Railway Reserve 10°01 crores in 1944-45 and 4'51
crores in 1045-46.

Railway Reserve

15. The objects of the Reilway Reserve, as laid down by the Convention
of 1924, are specifically to form reserves for securing the payment of the
percentage contribution to General Revenues, for arrears of depreciation, for
writing down and writing off capital and for the improvement of services. ren-
der2d to the public and the reduction of rates. It is now apparent that there
are other specific purposes for which the Reserve might have to be used, in
particular (a) for coveriay arrears of maintenance during the war, (b) for
covering a possible fall in prices in the inflated stores values resulting {rom
high war time prices and (c) for the improvement of post-war amenities for
the publie, particularly third class passengers, and for the staff, .

A careful review following the observations of- the Railway Convention
Committee and of the Public Accounts Committee on the accounts of 1940-41
shows that arrears of maintenance, in particular for ballost renewals, for new
minor works which have been postponed and for wmaintenance of coachiag
stock to the extent of 5 crores should be provided for m 1944-45 and thay 2
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crores yearly should be set aside until such time as conditions make it practi-
cable to resume a normal programme of maintenance. We are not making
a special allocation to the Reserve to meet this requirement, but propose ihay
a corresponding amount should be earmarked in the Reserve Fund for arrears
of maintenat.ce so that when funds are needed to overtake them it should be
possible t> seek help from the Reserve in case the revenue position of Rail-
ways renders this course necessary. . -

Stores balances< held in suspense account by railways have increased. from-
10 crores in 1988-5Y to 204 crores in 1943-44 lurgely owing to the rise in
prices and the increased stocks of foodstuffs. It is not feasibie to suggest
any specific earmarking of reserves to meet the possible consequences of -a
rapid fall in prices making it desirable to draw on reserves rather than te
charge stores at high prices to working expenses but the contingency should
not be overlooked. ,

As regards capital for amenities, this must either come internally from
the accurnulated resources of railways or be raised as fresh capital. Since
such expenditure will not be directly remunerative it is clearly "'sound
finance to build up reserves for this purpose, especially as the other resources
of the Government of India for capital expenditure will be under competition:
from demands for roads, education, bealth, agriculture and a thousand and
one other objectives of the post-war development plan. B

The Railway Reserve which stood at 22} crores on March 81st, 1944, is
expected, under the present proposals, to stand ‘at 80°4 crores on March 381st,:
1945 and 20-1 crores on March 81st, 1946. Of this, 7 crores represent the sum:
earmarked for deferred maintenance.. From the point of view of sound rail-
way finance and post-war railway development, it is eclear therefore that:
determined efforts should be made during years of good surpluses thereafter
to build up the reserve to a far higher figure. :

Depreciation. Fund ;

16. The Depreciation Fund opened with a balance of 92-3 crores on April
1st, 1944 ani is expected to close at 98 crores on March 31st, 1945 and at
92:71 cror2s on March 3lst, 1946. But for the financial measures proposed’
above it would have been reduced by March 31st, 1946, to some 36 crores
which would obviously have been grossly inadequate. The measures taken®
therefor: at least preserve the Depreciation Fund in the neighbourhood of the
-existing figzure, the adequacy of which has been under consideration by the’
Railway Convention Committee. In accordance with the recommendation of
this Committee a comprehensive enquiry into the lives of the assets was com-
menced by a special committec under the chairmanship of Mr. Sankara Iyer;’
who submitted a valuable report but found that, owing to war conditions, -
a thorouzh and satisfactory investigation could not be completed. This sub--
_ject will therefore have to be taken up again at a more convenient time. :

Rates and Fares

17. It is not proposed to make any general increase in rates and fares. T
say ‘‘general increase’” because the House wili have observed that we have
recently issued a press notice indicating that from February lat it has been:
.decided to increase port-to-port rates on cerlain goods in order to bring them .
into line with the cost of shipment by sea. This has been done purely as a
war measure with the object of ensuring that shippers who are forced by the
controls to send their gocds coastwise by sea shall not be unfairly penalised
by tie cost of doing so ard is designed to make the maximum use of all forms
of available transport in the present emergency. If successful. it will mean
not an increase but a decrease of earnings to the railways to the extent that
goods are diverted to the see route. It is perhaps proper to emphasise once
‘again that the larg> earnings have been due in the main to increased efficiency
in hauling the largs volume of traffic temporarily offering and that railway .
rates and fares, in spite of the increases in 1940 which were relatively light and
totally excluded such things as foodgrains and short distance passenger traffic,
stand far below the general level of prices prevailing now or likely to prevail
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for seme years to come. Transport is still cheap though, it must be. con-
fessed, not comfortable. .

Staff '

18. I have comprehensively surveyed the finangial and general position
of the railways but have left to the last the most important of all aspects of
railway operation, the railwayman himself.

An exceedingly heavy burden is falling on the gazetted officers oi the rail-
ways. The strain has increased and 150,000 extra men have been added to
the railway services, but, cwing to the number of officers lent to the Armed
Forces and the Supply Department for posts of great importance, the num-
ber of experienced officers on the railways is less than before the war even
after allowing for a considerable number of extensions of service. It is not
generally realised that on the railways there is in any case only 1 officer to
about 450 men which is a fraction only of the proportion in the Army and
except on the Lines of Communication it has not been possible so far to obtain
reinforcements of irained supervisory personnel. The task of keeping the
machine running efficiently and speeding it up is therefore no light one, apart
altogether frora the extra construction work to which reference has been
made and such extraneous work as creating and operating the enormous grain
shop organisation. In thcse difficult circumstances the officers under the
jeadership first of Sir Leonard Wilson and now of Bir Arthur Griffin have
put up a very fine performance. They deserve, and shall get, all the support
which Government can give them in their task. As in the case of all Gov-
ermnment officers, the relief which they have received to meet war time living
oonditions has been smali or non-existent, but I can assure them that any
further relief which Government may be able to extend to their officers will be
ghared by the railways and the small relief afforded by cost price canteens will
be expandad to the uttermost.

We have fortunately been able to do more for other classes of railway ser-
vant. During 1944, the conditions under which they are working have been
almost continuously under review. The cost of living did not on the whole
run so high as in 1943: nevertheless relief in cash in the forms of a dearness
allowance wus increased on two occasions in March aud in July. On the last
oocasioa, u considerable extension of this relief was sanctioned by giving all
non-gazetted -taff on allowance of 10 per cent. of their pay, subject to minima
which, in some places, is as much ag Rs. 18. There was some ecriticism
among the lower paid staff that this extension gave them nothing extra. This
was not in fact correct or a fair representation because at the same time the
benefits arising out of the grain shops were extended to a point which was
calculated to give the lower paid worker an average addition of Rs. 3-8-0
per head. The selling prices at the grain shops were reduced by 10 per cent.
so that foodgrains and other miscellaneous necessaries of life for the low-paid
worker are heinyg sold at the prices which obtained in the spring of 1942 and
the benefits wer: at the same time extended to a larger number of dependents.
Relief so afforded -measured by what the worker has to pay at the grain shop
compared with what he would have to pay for a similar amount of commodit-
ies in the local bazar is in the region of Rs. 11-8-0. The aggregate relief in
cash and in kind is such that workers in the lowest wage ranges have heen
completely compensated for the rise in the cost of living, so far as that rise
can be ascertained with accuracy. This method of relief in kirnd has other
advantages. It affords greatest relief to the man with large domestic liabil-
ities, i.c., it gives most relief where most is required. The worker is moreover

from anxiety in regard to increasing bazar prices as the grain shop prices
are fixed. Finally, the benefits of inculeating the cash habit among the
workers must not be lost sight of. In December 1944, there were 689 Grain
Bhops functioning on State-managed Railways selling 1,300,000 maunds per
month to over 866,000 ration card holders, so that with their families probably
no less than 8% million individuals were being provided for. The cost of this
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elaborate system of relief in cash and in kind is already in the neighbourhood
of the very large sum of Rs. 20 crores per annum. o

The question of granting further relief to Government civilians of all ranks
is one which has b2en having the very close attention of Government and
although the relief afforded to non-gazetted railway staff compares well with
that of employces of other departments, they will be included in any further
extension of benefits and the question will be further discussed with the AR-
India Railwaymen’s Federation in the next few days. As a small but import-
ant concession the allotment tc the Staff Benefit Funds of the railways is being
trebled both this year and next. This will give much needed relief where it is
most required for hard cases and will assist in providing amenities for the stoff.

Government fully appreciate the difficult conditions under which the men
are performing their more than normally arduous duties. The great body of
railway servants have worked most loyally in shouldering the immense burden
which Indian Railways are now being called upon to hear and will, I am confi-
dent, make the tremendous additional effort necessary to tide the country over
the next twelve months.

Conclusions

19. The Indian railways are ncw almost one hundred per cent. Indian owned
and they are 993 per cent. operated by Indians and Anglo-Indians. They are an
asset of which India can be proud, but the lessons of the past show that their
financial resourc:s must be handled with sedulous care. Government are deter-
mined that the mistakes in railway finance made in the last war and commerted
upon in the Acworth Report shall not be repeated and these proposals are an
attempt to face squarely up to all the problems involved. I commend this
som2what unorthodox budget to the House in the firm belief that, if it is adopt-
ed, the Indian railways will enter the post-war period, with their war duty te
the country faithfully performed, in a fit state technically to cope with the
expansion of trade and industry which we all look for, and, if the present policy
is continued, in a fit state financially to give a fair chance to the governments
of the futuce.

STATEMENT OF BUSINESS.

The Honourable Sir Sultan Ahmed (Leader of the House): Sir, there is no
business for to-morrow and I would request you to cancel the meeting for Friday,
the 16th February. -

There is another matter which I would like to mention. In deference to the
wishes of the House that therc should be four days allotted for voting Railway.
Demands, we propose to move His Excellency the Viceroy to give an additional
day, i.e., Tuesday, the 20th, and that will mean four days—20th to 23rd—for
voting Railway Demands. But thie will involve your cancelling the business
for Tuesday which is official.

Mr. President (The Honourable Sir Abdur Rahim): There will be no idkng
of the House to-morrow.
_ As for the 20th T cancel the allotment of cfficial business for that-day-teav-
ing to the Governor General to allot it for the voting of Demands in respeet of
Railways. .
The Assembly is now adjourned till Monday the 19th.

The Assembly then adjourned till Eleven of the Clock on Monday, the 19th
Februacy, 1945.
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